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allowed it. So yours is no point of
order; there is no point of order in
what you have said.

SHRI BHUPESH GUPTA: [ am
not asking you to disallow it. You
have not wunderstood it. (Interrup-
tions). I am not at all questioning
whether you should allow Mr. Abid
Ali to say the thing he wanted to
say, or not. It is for you to decide.

(Interruptions).

THE DEPUTY CHAIRMAN: Order,
order, I have already given my rul-
ing. So there is no other point.

SHRI BHUPESH GUPTA: Why
do you come to the question of rul-
ing. I must point out, Madam, that
what you said rather startled me, that
you will not allow anything to be
said about the Presidential election.
I want to know under which rule,
Madam, you say that because I think
common sense also demands it. You
may say certain things and you may
advise us. We may listen to your
advice. But it is strange that you
should give a ruling here about &
discussion on a matter of very vital
State importance, of public impor-
tance. If there are divergent views,
let them be expressed. What is the
harm? If 'you think certain things
should not be said, you may advise
us accordingly and leave it to us whe-
ther we listen to your advice or not,
rather than say this thing. If this
kind of a ruling is to take place then
I do not know where we will be. It
will be far from being a ruling.

~ THE DEPUTY CHAIRMAN: What
is it that ‘'you want to say, Mr.
Chagla?

THE LEADER OF THE HOUSE

" (SHRI M. C. CHAGLA): Madam I

was only saying that you have given

“your ruling and so let us get on with
the business for the day.

THE DEPUTY CHAIRMAN: Yes.
This is an extraneous matter and,
therefore, this should not be taken
up on the floor of the House.
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SHRI ABID ALI: Then may f
raise it thig afternoon? If you wiil
please allow it I shall be very thank-
ful to you.

THE DEPUTY CHAIRMAN: We
pass on to the next item on the
Order Paper—the Finance Bill.

THE FINANCE BILL, 1967-—contd.

SHRI BANKA BEHARY DAS
(Orissa): Madam Deputy Chairman,
when we are considering ang discus-
sing this Finance Bill I am constrain-
ed to say that during these twenty
years of Congress rule the economic
and fisca] affairs ol e country have
been so managed that the country
has been pushed to the brink of eco-
nomic disaster. Madam, without go-
ing into various aspects of the fiscal
policy of the Government I want to
point out to you and to the hon. Mem-
bers of this House thlat up #ill now,
though we have been living in what
is called an era of planned economic
growth, no income ang price policy
has been evolved by the Government.
You know that they were all wedded
to planning. But planning does not
mean how to collect the taxes and
how to expend them. Planning also
means giving directions to expendi-
ture, to the effect of that expenditure
on the economic and social fabric of
the country and also the distribution
of the national product that is gene-
rated in the course of planning. For
all these things g definite income and
price policy has to be evolved by
the Government of the day.

[THE VICE-CHAIRMAN (SHRI
M. P, BHARGAVA) in the Chair.]

I am sorry to say that for the past
twenty years and, although fifteen
years of planning have elapsed in
the meantime, the Government has
not been able to make up its mind
ag to what should be the income and
price policy for this country.
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Sir, first coming to the question of
prices I want to say that the way
planning hag been conducted in this
country has itself given rise to infla-
tion and there is no stability of price
leve's of essential goods in the coun-
try. The prices of these articles
have gone up and this hag created bad
economic situation in the country. I
am here asking the hon. Minister in
charge to tell me whether he can
say that in his Department the cost
structure of various essential goods
has been analysed and whether a re-
lation between the cos‘ of production
of essential goods in the country and
the retail prices of those goods has
been fairly established. I am sure and
I know that up till now the Govern-
ment of the day has not given any
attention to the study of this matter
as a result of which the prices have
gone up and we have been the victims
of anti-social trading activities of the
monopo'ists of the land. Therefore,
I want to submit here that before we
evolve an income and price policy,
the Government must be determined
to see that stability in price levels is
achieved fin his country.

In this connection, without going
into details I will just point out one
aspect of the matter that vitally af-
tects certain sections of society and
that will show the behaviour of a pub-
lic sector industry. I will give one
example. The price paid by the pub-
He at Barauni and round about that
area for petroleum produced at
Barauni Refinery is Rs. 836.52 p. per
kilo litre. But the Calcutta consu-
mer of the same petroleum pays only
Rs. 768.68p. per kilp litre. So the
consumer at Calcutta pays much less
price for the petroleum than the local
consumer pays for it though the actual
production is taking place in that
refinery only. This is the result of
incoherent, incongruous and whimsi-

_cal policy of treating the ports as

vricing points. The three in'and re-
fineries will produce more than 7 mil-
lion tomnes of products every year
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and not to treat them as pricing
points does show the muddle-head-
edness of those who run the Govern-
ment and sgueeze the consumer and
the taxpayers. This sort of wrong
and idiotic policies have resulted in
such a situation that while there is
idle capacity in the country for the
Production of kerosene, we have to
pay from our precious foreign ex-
change for imported kerosene. Even
the price of foreign kerosene varies
greatly at ports. Although I have
given the example of peirol which is
being produced in the public sector
industry, if you go ang analyse the
cost of production and the retail
prices of all the essential goods in the
country, beginning from sugar, tex-
tiles and other things, you will come
to the conclusion that there is absolu-
tely no relation between the cost of
production and the retail prices of
these goods. I submit that not only
has a happy relation to be establish-
ed but we have to see that the price
line is also gtabilised in the case of
most essential goods and even reduc-
ed if required by slashing down the
excise duties on those commodities.

Without going any further intp this
question because I have spoken about
this on other occasions, I want to
refer now to the income aspect of
the matter. Only on the basis of a
stable price level, the income policy
of a government can be directed in
a planned way. Otherwise the de-
mand of the Government servants for
higher dearness allowances and of
the working classes ang other fixed
income groups for higher incomes
will go on cutting at the very root of
the State exchequer and will create
a condition for overdrafts on the
Reserve Bank. However much the Fin-
ance Minister may caution and warn
the Chief Ministers or the Finance
Ministers of the States, the way the
federal structure is being run and the
way al'ocations of taxes are made in
this country, the State exchequers
have to work under strained circum-
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stances and they have always to suf-
fer under the impact of the expendi-
ture of the Government of India. In
this process because of these expen-
ditures, the richer sections of society
and the anti-social traders will take
advantage of the situation of economic
flux in the country and will

grow
richer.
1 p.m,

The depressed sections of *he

society will be poorer and poorer
day by day, Only a sound incomes
policy will create conditions of eco-
ngmic growth and ever rising na-
tional product which will be diverted
in a planned manner to augment the
capital resources of the country of
ours and to raise the real income of
the depressed sections of the society.

In this connection I may refer to
the question of wages of the working
class of India. As one of the official
documents show, because of the rise
in price level and lack of an incomes
policy during the First Five  Year
Plan the real income of the working
class of India did rise to a certain
extent but during the Second Five
Year Plan despite the fact that there
was a growth in the economy the
real income was to a greater extent
stabilised-—it did not go up—but dur-
ing the Third Five Year Plan in spite
of rise in wages in certain sectors of
society the real income of the work-
ing class has gone down. I am not
speaking from my own memory; I
am quoting the Government reports
to show that not only because of rise
in prices but because of a lack of
policy on incomes we have come to
such a situation that the richer sec-
tions of the society who are in a pri-
vileged position are taking full ad-
vantage of the economic growth of
the country whatever might be the
quantum of tha* growth. That is why
1T want to impress upon the Finance
Minister that if a judicious and sound
economic policy is not followedin the
future very soon even despite our
planning we are not going to help
in the growth of the country.
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In this connection I also want tio
refer to the question of taxes and

debts, On other occasions I have re-
ferred to these things but again I
want to emphasise that when the
Minister comes up with the regular
Budget he should see that in certain
sections, at least on essential com-
modities, the excise duties are low-
ered so that at least the consumers
of the country are not allowed to
suffer as they are suffering now. I
know there is a great pressure om
the Finance Minister from the side of
the industrialists of the country to
lower the income-tax and corporate
tax. I can point out to the Minister
how in spite of all this we have seen
that in this country 75 big business
families have grown rich and are
controlling about half the paid-up
capital of the non-banking industries
of this country. (Time bell rings).
Sir, without referring furiaer to this

matter I want to say that the tax
structure should be overhauled in
such a way that the big business

houses like the Birlas—about which
we have referred in this House and
we are going to have a discussion
next time-—and others disintegrate
and the economy is run on a socialist
pattern.  Sir, the fiscal and the eco-
nomic policy should a'so take note
of the question of debts.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Mr. Das, it is
time to wind up.

SHRI BANKA BEHARY DAS: We
know recently that the authorities of
the International Monetary Fund
have clear'y said that they are also
greatly concerned about the indebted-
ness of the developing countries like
India and unless we take care to
manage our affairs in such a way and
live within our means, and spend
whatever loans we contract in such
a way that the production of the
country goes up, we will be heading
for an economic collapse. The fiscal
and economic policy has resulted, on
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the one hand, in the creation of in-
dustrial empires tending to cast their
shadows over political and social
values and, on the other hand of
crores of people leading a sub-human
standard of life, dying inch by inch,
during these twenty years of Cong-
ress rule,

With these words 1 would request
the hon. Minister to overhaul the
fiscal structure of this country in
such a way that our aspirations for
an egalitarian society 1s achieved and
in that process ensure that a sound
prices and incomes policy is evolved
in the country.

Thank you,
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ZEACH AT HT FIfoe 7 F¥ |

SHRI NIREN GHOSH (West
Bengal): Mr. Vice-Chairman, I tender
no apology for returning to a topical
subject because in today’s press we
see that the Prime Minister has given
2 statement that in order to arrive
at an agreement over the Presidential
and Vice-Presidential election, the
Opposition should not have announced
their candidature first. 1 say that the
way the thing has been put by the
Prime Minister . . .

w7 Tt WE AT AT ST
ATEF A Wl AT AT FIIRA AT
&Y g | IART T 135} frav gA-
ot TR ICEAed F@IE

SHRI NIREN GHOSH: . .. to some
extent is a distortion of truth. Please
sit down.

SHRI SHEEL BHADRA YAJEE:
You are not the Chair. On a point of
information, I am asking the Chair.
You cannot order me. (Interruption).
We are ngt Fascists. You claim to be
socialists. At least become pseudo-
socialists.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): He is speaking
on the Finance Bill.

SHRI NIREN GHOSH: Sir, it is a
known fact that the Opposition from
the very first expressed a desire to
arrive at some sort of . . .

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): I may tell you
that your time is fifteen minutes. So,
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you can adjust whatever yoy want te
speak.

SHRI NIREN GHOSH: That means
till 1.30. We tried to arrive at some
sort of agreed settlement, but the
Congress was not prepared to arrive
at any sort of consensus on this pro-
position. Without going into the his-
tory of it, it is this. They thought
first that the Opposition could never
agree on a name. When they found
that the Opposition had agreed on a
name, then they thought perhaps the
candidates suggested by them would
never agree to contest the election,
Ultimately when it was found that
the candidate himself, Mr. K. Subba
Rao, announced that he was ready to
contest, they got furious. Without
any sort of trying 1o have a discussion
on the subject, they deliberately
avoided any discussion and announced
their candidature. It is known, and
it was quite on the cards, let me tell
you, that the Opposition was agree-
able to a compromise formula and it
was known {0 the Prime Minister and
the leader of the Congress Party, Mr.
Kamaraj, yesterday, i.e, Dr. Zakir
Husain be accepted as President and
Shri K. Subba Rao be accepted as
Vice-President. This was conveyed
to the Congress in ways it could be
in the course of the negotiations. It
was known to them. But they deli-
berately avoided coming to any com-
promise and announced their eandi-
dature and have gone in for a contest.
I am sorry that the Congress Party
has taken this attitude, without quite
realising the chain reaction, the serious
political complications they are going
to introduce into the Indian body-
politic, by adopting this arrogant,
adamant attitude. They are trying to
have everything their way without
any regard for the Opposition. 1f
there is a contest for the posts of
President and Vice-President the res-
ponsibility squarely lies on the shoul-
ders of the Congress Party and the
fact must be known to the people and
the country at large. That is the posi-
tion in which we are. I can only say
that the more the Congress Party
persists in this course, the more they
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are damaging the image of the Con-
gress Party in the country and I wish
godspeed o the Congress in their ill-
chosen course.

I touch on another point. It is this.
Recently a book has come into our
possession, with a foreword written
by Pandit Sunderlal, a close associate
of Pandit Jawaharlal Nehru. He had
talks with Pandit Jawaharlal Nehru.

He had talks with Sheikh Abdullah.

We have it on his authority that a
compromise solution was worked out
over the question of Kashmir and the
details were worked out. Sheikh
Abdullah and Pandit Nehru agreed.
Then, Sheikh Abdullah was sent to
Rawalpindi in order to ge: Pakistan’s
consent to their part in the scheme
of things. He says that President
Ayub Khan agreed to the solution. He
was prepared to come to Delhi to
discuss the matter with Pandit Nehru.
So it seems a solution was hammered
out over the Kashmir question, and
Pandit Sunderlal says that just at that
time Pandit Jawaharlal Nehry died
under suspicious circumstances. He
has used the words “suspicious ecir-
cums'ances”. He has made a dange-
rous allegation that the entire thing
has fallen through; the Government
of India reversed their policy with
the death of Pandit Jawaharlal Nehru
and all those things have gone. I just
men-‘ioned this ijn passing. We will
be seized of this problem on and off
in the future. I get this opportunity
to put on record that such a thing
has come to our notice.

Then I come to the Bill. We can-
not agree with this sort of Finance
Bill which is against the interests of
the country. The Finance Minister,
Shri Morarji Desai, draws a circum-
ference of his own and asks every-
one of us including the different States
to fall in line and move within that
circumference. But the question
arises whether it is not a fact that
because of the black money the price
line is not held. It is Rs. 300 crores
of evasion of taxes each year; for
15 years it is Rs. 4,500 crores. How
to get at that? Why not demonetise

440 RS—3.
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and force them to disgorge the entire
hoard so that the price level nlay
immediately come down? You are
not doing that. That is one thing.

Secondly, as regards the Centre-
State relations, practically there is no
avenue open to a State from which
they can draw, which they can utilise
in order to make more resources
except to enhance the rate of sales
tax and tax the vast mass of the poor
people. That is the only thing that
has been left to them. That is a
position that has become quite unten-
able, and we say to the Government,
whether Government likes it or not,
that the peoples of the different States
will fight and will go on fighting for
more powers and the widest possible
autonomy in the financial sphere as
well, or the Government must find
resources so that they can undertake
and fulfil their obligations without
denying every opportunity to them
and just blackmailing and asking
them not to overdraw or make over-
drafis on the Reserve Bank. But
what are you doing? You have a
printing machinery and you are print-
ing money and resorting to deficit
financing. Is it not overdraft? You
are doing that. You are trying to
blackmail the States in order to fall
into a pattern. This is not going to
take place. Nobody is going to be
taken in by your words, and the
peoples of the States will go on fight-
ing for more financial powers so that
they can fulfil and meet their obliga-
tions to the people.

Then, is it not a fact that you are
not in a position to restore the
exchange value, the previous exchange
value of the rupee without the con-
sent of the International Monetary
Fund? If that is so, then your sove-
reignty over your fiscal measures,
over your financial policies, over your
rupee, that is gone. You are just in
the hands of the LM.F. which is an
organisation of the U.S.A, So a coun-
try which has not the freedom or the
sovereignty to fix the exchange value
of its own monetary standard is no
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free country at all, @nd it is a fact
and I lay the accusation and charge
against the Government that without
their prior approval or consent you
can do nothing and under their thumb
you have devalued and you cannot
revalue even if you want to because
you have surrendered your sove-
reignty on this question. I also say
that as regards the foreign debts and
repayment, however much you may
regale us with fairy tales that import
liberalisation will take place, that
some non-project aid will come, this
and that, nothing is going to help you
because just now yoy are borrowing
in order to pay a part of your pre-
vioug borrowings, the previous debts
you have incurred, for the servicing
of the debt payments, That is, 3 man
who has got into the mire, in trying
to get out of it, goes more into the
mire and sinks deep into it. So, what
is the way out? Cannot you have a
moratorium on foreign debt payments
for ten years at least so that we can
have, India can have, breathing space?
Is it possible or not? Every country
worth the salt will resort to this.

THE MINISTER OF STATE 1IN THE
MINISTRY OF FINANCE (SHRI
K. C. PANT): We are negotiating
for the rephasing of the loans.

SHRI NIREN GHOSH: You have
given the red signal of bankruptcy
and ask for time. At least put a
moratorium on foreign debt payments
for a decade, ten years. If not, have
the courage or guts to write it off
altogether. Some countries even do
that.

SHRI K. C. PANT: It needs a cer-
tain element of dishonesty, not guts.

SHR1 NIREN GHOSH: I see. An-
other thing I would like to bring out.
In a recent survey of the Reserve
Bank it has been brought to ligh* that
almost 60 to 70 per cent of the work-
ing capital of the private sector com-
panies comes from external sources,
60 to 70 per cent working capital, I
do not say equity capital. If equity
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capital is Rs. b lakhs, for working
capital the company requires at least

Rs. 20 lakhs. But 60 to 70 per cent
comes from external sources, that
means from foreign sources. That

means the private sector is completely
tagged on to the foreign interests; let
alone the public sector, the debt bur-
dens and all that, our so-called private
sector on which our {friend, Shri
Babubhai Chinai, waxes eloquent and
the Federation and the Chambers of
Commerce and Industry wax eloquent,.
they talk of tax reduction and all that,
let them disgorge these Rs. 4.500
crores. But what about taxation?
The entire rise in taxation, almost
60 to 70 per cent has fallen on the
vast majority of the people; only a
minor fraction of 20 or 30 per cent
has fallen on the rich people. On
tha' score they have avoided taxes to
the tune of Rs. 4,500 crores; that is
the black money in circulation 1o
boost the spiralling rise in prices. So
I say that even the so-called private
sector is now passing into the hands
of the foreigners, behind our back,
and we are not even kept informed
of those things, and this Government
is trotting on and off the so-called
childish theory that it is trying to
build an independent economy, a
self-generating economy that will go
on to the take-off stage. But it has
got down to a take down stage; we
will never go to the take-off stage.
It has stepped down and got stuck
up in the mud and it will never take
off under your regime unless a
thorough break is made with your
policies.

As regards licensing, we will discuss
that thing. Only I want to seize this
occasion to say that only the big
strata have been favoured. Lakhs of
entrepreneurs, middle, lower and
medium, have been denied any privi-
lege in the matter of licensing, in the
matter of raw materials, in the matter
of foreign exchange, everything. Do
you think that all those small capita-
lists are for ever going fo toe your
line? I do not think so because their
very existence is at stake. For twenty
yvearg they have been dancing to your
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tune. They are not going to do so for
ever., So take heed; at least rethink
and make a thorough break with the
reactionary  anti-national financial
policies that you are pursuing so long.
Thank you.

st @ AR (gfamr)
gy IAHT  WEIEy, § wrOaT awrad
¥ oft o ST ¥ Q@A e =rear
E | TSR AT § a8 gL B
W & f5 Wt & warfeds gardy
sren fafree< arfgar aga et wrwe-
2 T AT FLY AT g | AR F
fag @awr 7z & fiF Sdre gfvae 20-
= &, wifemaz & qrodt 2, fawer awe
¥ ona geR fong T wS(T FaTar §
9T HIR ZFATAT FY G AT I AT
Tl @R &1 T Al Fva
# g fafe @ gz feeriee g,
F 4 BT F aFS 9 1% o Oz
HT AL 31, T g9 1 el &1 9w
fae srew fafres #t seiges amr
& | ¥ ITE STAAT =TT g 5 FAT wrgw
fafees & a9 wreizeT Tt We(T
fear 2 | wafs advre gfmam Sed
& 3 I@T ST FT g 7, wrgw
frfer % middet o gt g,
ag & IAY FAAT T1EGAT § | THET 5
TAET FY, HilH aga & @wn & fredt
¥ www g 5 ;r amws wew fafwex
FIEIZET 99 TFdl § W AT I
T ZT a9T 792 far § | w0y o
HIAT FaT9 3§ A IF qE F ATl
g AT T |

T A1 1§ A FIAT AEA § 98
g & f a1 wore 1 0% Fer diw feemn
fengures fraTsTaTE 1950-51
" 164 FUS, 1954-55 7 172 #QT,
1960-61 ¥ 245 FIT, ST a1 AW
H1 BHAT AT A1 1962—63 # 769
FUT TS FATHIR 1966—-67 H 779
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FAT@T G @ &1 @1 § 379 °¢
BT |G ¢ «We accept China’s
Challenge”—Jjawaharial Nehru—
Publication Division. zg qfeq
SATGTATT AgE F1 A9 §, TV gH THRT
foFat w1 3,9 ag foara §, o S
qifeaTie ¥ 14 79F4GT, 1962 F1 g6
faar arfs 71 @1 § gaa—

“This House notes with deep re-
gret that, in spite of the uniform
gestures of goodwill and friendship
by India towards the People’s Gov-
ernment of China on the ba«is of
recognition of each other’s indepen-
dence, non-aggression and non-
interference, and peaceful co-
existence, China has betrayed this
goodwill and friendship and the
principles of Panchsheel which had
been agreed to between the two
countries and has committed aggres-

sion and initiated a massive invasion
of India by her armed forces.”

7g 39 feeqaT 57 oF few & 1| ;T
W FEAT E—

“With hope and faith, this House
affirms the firm resolve of the
Indian people to drive out the
aggressor from the sacred soil of
India, however long and hard the
struggle may be.”

7z oo 14 AR, 1962 F
arfeadz § 9 gWT | a8 1962 ®
AT AT, ¥ 1967 A AT § | FEE
wdrfear® g GLHIT AT FI QY
¢ wafs ase 1 0% foaegrs fewr fena
WRET FAE E? FIRTOE 5
YT 7 ST FowAT F TGT & AT TATE I
20 EATT T 22 EATHTEET Hi %,
IqF TEFY § AT TIqE w7 qriqsr
FqT g7 F frerar & ar 7@y ?
ag qiferarge & Fvesi F ara oo,
¥ ar 97 qug wiiFame w1 JF7 qgt
qr, TX FAIX OF fggeart & #F
T (eI #1 '@ A ar o F
sTAAT ATEar g ot gwid TERAz &
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feear awie &1 @ # @ &, T T B,
T I @A 8, frFTemr § oA Ay

frerer & 1 g wanfeers § sz 2
q & FA77 § |
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el g st fagag ¥ & ug
FgU TEaT g fF @R 9 10-12
qeh! A ATET A 771 W1 foyerr & o
faqq érawr g@ AW W ], AR F Aot
¥ T Y 8T TN THT Y ) qH wow
OSTF FT qGT F, TIAMT A Jea F @0
&ag oo T 0F AT FT 25 FF 3N
TS ¥ 1 WX AR AT {25 A AY
feres a1 FT ST AT FT AF T
25 ST UH WEHT FT 37 q€q 8 |
T awg ¢ o5 X AeRT 7 4-5 R
TFWM A SO FARFTawg e fw
fergea™ & 5o 39S Wy 9y g ?
{ Y Fg 5 T9g wg gy 1 S
AN FLT FTR AG A THT, AT
#E gan frfae, oy s a
UF AGH R T o2 | fFgan &
fAF1d 7g WA AR ®T QEAT
qRT |

TF WY AT A T AT G
wE § gaw a9 & qarfeaw | faaer
W § WSOl AT TUAWT g9 IqA
TFIGETE JATI@E | g7FA 37 AT
@ gy & a1 3AEw w7 fewrdAz #
ATHT AT THIGed F1 fFIE W FT
Zq § #1T Sdt gn § gFw 249 fewdqe
F3 DT AT E | AT WX EA
237 feviene 1 ey fF 3F g7 a3
AN F N T ST § I agA
| UHT & 1 T &/ AN H
TECT AG w1 3@ IW F AT Q|
§ 1 & 9T ar g fF I qigg w1 TE
frara f frad 2395t ¢ 25 TAF0 AT
FrET § T AN AT A O
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T Trw wAFr famg § ¥ uy
TS FAT AEAT g R ogmra oy qe-
fafedem & aw [0 org-Rat & 1 wAw
F ST § 3q9 TH A g o, T
TS FH G F1T F, T a1 T
g g faq e gw wefafego 7 2
T TEEY H §Y FO T AT T GraOav
Tifeq | fFE g o Ay, I9E
fre wefafaeifes afom a1 2, @8
wE @, Ffy fer 9 EEEe
gl Ffgr | 9G¥ I F 52
T g, difodHed ¥wedr &, dW
WA F TS FTHE ME F TH A<
T 1 ZEF 1T o gar fee fF few
TOF 8 9 F9 FT I97 ¢ |

¥ 71T qrga £ fgewa & ag T
w0 f& 37 I -7 1T FG L,
IAH! qATH GI9E & ) @EAiT 9T H
4l fF 9w & gafers feww
F IR T AT § AT AT &0 @I g,
agr & 3wl fagrad F Iy W-—A
arar F qafeas s s 5,94 3
a9 T | aga-aga qiwar |

SHRI G P SOMASUNDARAM
(Madras) Mr Vice-Chairman, Sir, I
am very proud to tell the House that
‘hroughout India, Madras State where
the DMK Party rules 1s a State which
cleared the overdraft within twenty
days of assuming office I think that
this will attract the a tention of the
Finance Mimister Dbecause several
States have not paid their overdraft
My leader, Thiru Annadurai, the Chief
Minister of Madras very clearly stated
that the Centre should not stand 1n
the way of the State Government’s
efforts to improve the lot of the
people He said that 1f Delhy did
make any such attempt, he would not
hesitate to expose 1t

We have got so many States in the
Union The States should be given
more powers The residuary powers
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that are to go to the States are not
given to the States. Unfortunately,
these powers are enjoyed by the Cen-
tral Government itself.

I think that relations between the
States and the Central Government
are cordially maintained and estab-
lished without any grouse from any
quarter of this country, irrespective
of the fact whether it is a
non-Congress Government oOr a
Congress Government, Sir, we
have seen in the papers that
the Chief Ministers are demanding
that the increase in the dearness
allowance of their employeeg should
be borne by the Centre. I think that
it is a justifiable demand. After all,
it is due to the economic and fiscal
policies of the Indian Government
that prices have shot up. The res-
ponsibility for the economic health of
the country is constitutionally and
otherwise squarely on the shoulders
of the Centre. So when price-spiral-
ling goes up unchecked, it is but fair
that they should bear the rise in the
dearness allowance which is a con-
comitant evil of the price rise.

SHRI K. C. PANT: Mr. Vice-
Chairman, Sir, I have listened with
great attention to the debate that has
just taken place and I have tried to
benefit from it. But before I go on
to discuss the points that have been
made in the debate, may I, with your
permission, associate myself witp the
sen‘iments expressed in this House
earlier today when the Prime Minister
and friends opposite paid their well-
deserved tributeg to our distinguished
Chairman.

Sir, 1 would like to thank all the
hon’ble Members who have partici-
pated in this debate. But I would
particularly like to thank those who
have spoken on financial matters. I
know that this is a Finance Bill which
merely seeks to continue the present
tax rates, and there jg nothing new
in it. ‘Therefore, it is perhaps natural
that the attention of the hon’ble
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While I shall accept the various sug-
gestions that have been made for
consideration I shall, in the course of
my reply, try to touch upon some of
the other points that were raised
which do not have a direct bearing
on the Finance Bill.

Mr. Vice-Chairman, first of all, let
me say that the Government does
share the concern of the House in
regard to the various aspects of the
present economic situation which are

causing a measure of anxiety. For
instance, several Members in the
House expressed concern over the

rising prices. Some Members refer-
red to the possible waste of public
funds, Some referred to the inade-
quacy of return in public sector enter-
prises. Some referred to the food
difficulties and the need for this coun-
try to continue to rely on imports to
feed itself, and even those who did
not refer to this aspect of the situa-
tion, I am sure, had it in their mind.

Then, the question of under-
u:ilisation of the installed capacity in
industry was raised. Sir, all these
matters are receiving the attention of
the Government and the Government
will have to devise a multi-pronged
attack on all these problems. I hope
when the regular Budget comes up
next month in this House and the
other House, a fuller picture will be
available on the Government’s
approach to all these problems.

At this stage may I only say that
the present economic difficulties are,
if not the direct result, at least have
been greatly influenced and are very
largely the product of two important
factors. One is the fact that this
country has had an unprecedented
succession of droughts which have
seriously affected food production.
And the other is the fact that in the
course of the last five years this coun-
try has been through two wars which
has necessitated a much larger out-
lay on Defence. When the outlay on
Defence was increased, and a refer-
ence was made to this a moment ago
by my revered friend, Shri Jagat
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Narainji, at that stage there was a
discu~sion in the country and in
Parliament as to whether this country
could bear the burden of Defence and
development simultaneously. Well,
Sir, this country decided to go ahead
with th: developmental activity while
bearing the extra burden of Defence,
and the people of this country res-
pondecl magnificently to this challenge,
and we' have been able, in spite of
the ennrmous stresses and strains that
were created in the economy, to carry
on with, our basic developmental pro-
jects as well as to find the necessary
resources for Defence.

Sir, in the present situation I agree
with Slhiri Banka Behary Das that we
have rcached a point where we have
to aim at a reasonable stability of
pricrs. One cannot speak in terms of
absclule stability. But unless we have
reas mmable stability of prices, it will
be difficult to create conditions in
which we can ensure the smooth pro-
grest of our economy without infla-

tion.

Sir, while we discussed the difficul-
ties with which we were faced, and
rightly so, I think we should not
forget that the last twenty years have
seen a transformation of the economic
situation in this country in its widest
sense. Forgetting the immediate
difficulties, if we look back over the
years we find considerable progress
in various directions. Whether it is
power, whether it 1is transport,
whether it is irrigation, whether it is
education, whether it is the control of
disease, whether it is the increase in
the lorgevity of our countrymen and
so on, there has been progress. We
canno: be safisfied with it; we feel
that in many directions, it should have
been more; but we cannot also ignore
the fact that there has been progress.
The infra-structure that is necessary
for further industrial growth has been
built up to a very large extent, and
1 do not agree with the hon. Member
who said that we are receding from
the stage of take-off. We have creat-
ed an infra-structure which will
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enable us to take off in a relatively
short time, provided we can get over
some of the bottlenecks. In machine-
building industry, for instance, this
country has made remarkable progress
in the course of the last few years.
I do not want to go into the details,
but whether it is in the manufacture
of power-plants or machine tools or
railway equipment, this countiry has
forged ahead and is now in a position,
in fact, to export many of these sop-
histicated jtems to foreign countries
and is, in fact, doing so—and in some
cases, to advanced countries, to deve-
loped countries also.

Mr, Vice-Chairman, my hon. friend
Mr. Dahyabhai Patel—I am sorry he
is not here now-—objected to the
extra expenditure on import of food.
Well, I wish he would tell us how
one can escape the necessity at this
stage. So far as agriculture goes—
and he made a passing reference to
it—I can assure him that the Govern-
ment is propagating the use of varie-
ties of improved seeds all over the
country. He referred to Taichung
rice. I can assure him that Taichung
rice is being propagated all over the
country wherever irrigation facilities
are available. In fact, the whole
thrust of the present agriculture policy
is to concentrate on providing all the
necessary facilities in those areas
where agricultural production can be
stepped up most rapidly. In the past,
the resources were somewhat dispers-
ed. In some places where there was
irrigation, fertilisers were in short
supply and in some places Wwhere
fertilisers were available, seeds were
in short supply. Now there is a con-
certed attempt to make available all
the elements that go into agricultural
production, at the same place, so that
in combination they can help to
increase agricultural production
rapidly, This is the so-called ‘“Pack-
age Programme” approach and it is
certainly producing results. In the
mat‘er of agriculture, we have to con-
centrate on intensive agriculture and
on getting more production out of the
same area because we do not have
much surplus area to bring under the
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plough. And in this respect, Govern-
ment has laid considerable emphasis
on minor irrigation. Sir, the House
knows the Government’s policy in
these matters which have come up
in other debates. I do not want to
repeat what has been said here by
my colleagues. But broadly speaking,
Government wants to reduce the
dependence on food imports progres-
sively and to attain self-sufficiency in
the matter of food as early as possi-
ble. And may I say that whereas the
present economic situation and the
food situation look difficult—and they
are difficult—on account of these two
droughts and bad harvests, it is equal-
ly true that if we have a few good
harvests, the picture would suddenly
assume a bright look because we are
dependent in these matters on the
harvests?

Now, Mr. Vice-Chairman, broadly
speaking, there are three points on
which we have to concentrate. One
is to increase our food supplies, that
is, agricultural production. The other
is to increase our industrial produc-
tion for which more liberal imports
are being made available to priority
industries. I do not agree with my
hon. friend Mr. Ghosh when he says
that imports cannot be liberalised
because of the repayments of debts.
As a matter of fact, this recent credit
that has been announced in respect of
non-project aid does not include the
re-scheduling of debts and, therefore,
liberalisation of Imports can take
place within the ambit of the aid that
has been announced. The third thing
is that we have to bring about a
measure of fiscal and monetary dis-
cipline. This is absolutely essential
and in this matter the co-operation of
the States is of vital importance.

Now, Mr, Vice-Chairman, I should
like to come to some of the points
that were raised by hon. Members in
the course of the debate. Shri Mitra
referred to the fact that there was
some discrepancy between the figures
‘of landed cost for foodgrains and the
sale price and the subsidy given by
the Government., 1 have checked
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those figures and I find that the land-
ed cost is approximately Rs. 59 to
Rs. 60 per quintal, the issue price is
Rs. 55 per quintal and the Govern-
ment has to give a subsidy of Rs. 12
per quintal. I am sure there is some
confusion in the figures that have got
into Mr. Mitra’s hands.

Then, Sir, Mr. Mitra raised the
point of under-utilisation of capacity
and he referred to a fisure of 50 per
cent under-utilisation. T do not think
that the figure of 50 per cent applies
to each and every industry. But the
fact remains that there is under-
utilisation and one of the factors was,
until recently, the shortage of import-
ed raw materials and components. I
have already referred to the Iliberal
import policy to get over this difficulty.
Another factor was the lack of ade-
quate demand for the products of
some of the industries. This shortage
of demand arose in part because of
the Government’s conscious efforts to
curtail investments with a view to
checking the rise in prices and in
part to the rise in the prices of food
and the resulting rise in the prices
of other commodities. Now this is
one aspect. On the other hand, there
is a considerable demand for basic
consumer goods and the demand has
outstripped supply in certain cases,
So we have this peculiar situation
where, on the one hand, we have a
low demand which is affecting indus-
trial production, and on the other
hand, we have a high demand for the
basic consumer goods which is lead-
ing to high prices and which is creat-
ing so many difficulties. And when
I referred to the need for financial
discipline, I did so keeping all these
factors in mind.

Now, Sir, the Chief Ministers are
meeting in Delhi and they are discus-
sing various matters concerning food
and finances with the Central Gov-
ernment, and I hope that many of
these aspects will be tackled to the
satisfaction of all concerned at tnese

meetings. Shri Bhandari sug
2 pM. gested that Sales Tax should
be replaced by Excise Dutiss,
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This matter has come up in this House
only a short while ago and it has
been dealt with and I would only
briefly like to put before him the
per.inent facts. Firstly, the Sales
Tax, as he very well knows, is a
State subject. So that part of the
Sales Tax we need not discuss at all.
The other is the Central Sales Tax.
Even that, while it falls within the
Central sphere of taxation, is related
to the levy of local Sales Tax by
the States on the commodities. There
is link between the two. Anyway
‘he basic idea behind the suggestion
was explored in 1957 and the Sales
Tax was in fact replaced by Excise
Duty in the case of certain eommodi-
ties.

SHRI BANKA BEHARY DAS: Four
commodities.

SHRI K. C. PANT: Yes. You do
not want me to go into this list?

SHRI BANKA BEHARY DAS: Why
do you not extend it to other com-
modities?

SHRI K. C. PANT: I am coming
to that. In 1959 at a meeting of .he
Chief Ministers of States a Committee
of certain Chief Ministers was
appointed under the chairmanship of
Dr. B. C. Roy with the idea of examin-
ing he possibility of extending the
scheme of replacement of Sales Tax
by Excise Duty. I am sorry to say
that ultimately in view of the opposi-
tion from the States the scheme was
dropped. In fact the Central Govern-
men had suggested a list of 9 items
where this could be done but the
States objected and it was dropped.
Apgain the matter was examined in
1963. The State Finance Ministers
Conference met in 1963 and again the
Sta‘'es objected. So it had to be
dropped. So really speaking it is the
Central Government which is helpless
in the matter. So long as the States
strenuously object to the idea, it is
very difficult to do anything in the
matter unless all the States agree to
it.

[ RAJYA SABHA ]
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SHRI SUNDAR SINGCH BHAN-
DARI (Rajasthan): What about the
Central Sales Tax?

SHRI K. C. PANT: I have told you
that the Cen ral Sales Tax is linked.
If a commedity is not taxed in the
State, it cannot be taxed by the
Centre. There is relationship there.
Therefore, he willing cooperation of
all the States is absolutely essential
before we can do anything.

T FowEw (TRUd) -
UL W IS AT YT Y A | IAH
FEHH AR

SHRI K. C. PANT: May I say that
my respect for Shri Dahyabhai Patel
comes in the way of my taking note
of these frivolous remarks.

SHRI DAHYABHAI V. PATEL: It
is not frivolous, I said in al] serious-
ness and supported by what I said.

SHRI K. C. PANT: He is frivolous
even When he is serious, Shri
Bhandari referred to the overdrafts
of the States and the fact that the
Cenire was trying to withdraw the
overdraft facilities suddenly. I agree
with him that it would be advisahle
and it should be the object of the
Centre and the States to work united-
ly in this matter. It is something
which concerns both and both should
try to accept certain financial disci-
pline in the inferests of the larger
good of the country but I would also
request him to view this matter in
its entirety and not in the context
of States versus Centre. When over-
drafts are given to the States, ul i-
mately those overdrafts are paid for
by the Centre. Otherwise the States’
ways and means position is affected
and, therefore, ultimately it adds to
the deficit of the Centre. Shri Bhan-
dari rightly laid great stress on fiscal
discipline, on the need to strengthen
the rupee, on the need to bring down
the prices, ete. If he really feels that
these matters must be dealt with
immediately and cannot be put off
to some future date, then certain con-
sequential steps are necessary andr
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one such step is that the Centre should
not go on having larger and larger
deficits, that the Budget must be
balanced and that the States should
not pass on their deficits to the
Centre. If he accepts the need for
this and if he accepts that it should
be done quickly, then surely this pro-
cess cannot be very gradual. That is
the only difficulty.

st g=< fag Wt - TF a1
maEe ¥ favy ¥ gFan a8 fow
foar w7 & i s=l w8 A
T2 FT IF WAL TG M0 FF A
F ar & gt q@fa 1 ST AW §H
W far o FE I AR wSE
FIHT qHTAT ATTEF g |

SHRI K. C. PANT: It is easy to
face something that is pleasant
because one gradually ge's used to it
but if it is something unpleasant, then
sometimes there is need to show that
you mean business. Otherwise the
other party tends to go on in the old
ways. This matter of overdraft is
not a new one. For years and years
the Centre and the States have dis-
cussed it, they have sat round the
table and promises have been made
to the Centre that this will not recur
and yet it has kept on. Here I would
agree with Mr. Patel that it is a
merry-go-round and it has been going
on in the same old way. Now some-
thing has got to be done and the need
for discipline is so overriding at the
moment that this step had to be taken
but my appeal to {friends opposite
would be to take an overall view of
the problem and to advise their States
also to exercise greater discipline in
fiscal and financial matters.

Then comes the performance of the
public sector undertakings. This is a
point which is raised in almost every
Budget Debate. This was raised here
by Shri Patel and Shri Bhuwalka and
I was a Member of the Public Under-
takings Committee and am conscious
of the fact that many of the public
undertakings have not given the
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regults expected of them. On the
other hand I have also come across
various undertakings which have:
done rather well. I can cite the
Hindustan Machine Tools which is a
Well-known example and there is the
Indian Telephone Industries, I can
name other examples. Even the steel
plant at Bhilai has done rather well
and even the others have come up to:
their rated capacity in production.
This year because of fall in demand,
there has been a certain setback in
Production but by and large they
have come up to the rated capacity
i’md so the picture is not uniform-
y...

SHRI DAHYABHAI V. PATEL:
What about the rated profits?

SHRI] K. C. PANT: Ip regard to
Profits, some of them are rather good
and some others are not so good, but
there is scope for improvement.
There is no getting round that basic
fact that there is room for improve-
ment. There is scope for improve-
ment and there is need to tackle this
Problem in a way so that we get from
these public sector undertakings the
Teturns that the exchequer deserves.
Having sunk so much money into
these undertakings we shall certainly
do our best to see that this happens
as quickly as possible. But I do feel,
and I would appeal to all sections of
the House not to take a partisan view
of this matter, of the public sector
Undertakings. They are national
undertakings and crores and crores
of rupees have gone into these from
the nation’s fund, and our approach,
I feel, should always be to see that
these undertakings produce the results
that are expected of them, ang not tc
g6 on criticising them as something
Wwhich is inherently incapable of pro-
ducing results. I do not agree that
there is anything inherently wrong
with these undertakings. Some ol
them have very long gestation periods,
and some others have had various
other difficulties in the initial stages,
but gradually they are coming into
their own, and with proper encourage-
ment from Parliament which, I think,
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they deserve, they shall come into
their own much quicker,

Now, Mr, Vice-Chairman, Shri Jagat
Narain referred to the fact and he
asked me two pointed questions, and
the first was whether the Prime
Minister had agreed to become the
arbitrator in the matter of Chandi-
garh. Now as far as I know, there
has been no new development in this
regard since the Sant broke his fast.
At that time both the then Chief
Ministers had approached the Prime
Minister and requested her to agree
to become the arbitrator and as far
as I know, that is where the position
stands. Nothing new has happened
there. T don't see his point when he
says that she cannot become the arbi-
trator because Chandigarh is the pro-
perty of this House. If both the Chief
Ministers agree to make her the arbi-
frator, I think she is within her rights
to become the arbitrator, if she wants
to.

St SR AW ¢ F ar o
g137qFguna g 7 FE fruuaET
W e # ww % fagd e
F ARGEE g qFAT g ¢

How can the Prime Minister become
the arbitrator?

SHRI K. C. PANT: Shri Dahyabhai
Patel has infected Shri Jagat Narain,

SHRI DAHYABHA] V. PATEL:
That is why he sits behind me.

SHRI K. C. PANT: Then the second
question he asked was about the in-
crease in the Defence Budget, and
lhe failure of the Government to ful-
fil the pledge which was taken in
Parliament, and he read out that
pledge the last part of which said,
“however long and hard the struggle
may be”. He will realise that no
time limit has been set to that
pledge. And so that pledge holds,
and “howcver lone and hard the
struggle may bhe”, that pledge will
hold, and we shall fulfil that pledge
when the time comes.
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SHRI JAGAT NARAIN: When
will that time come?

SHRI K, C. PANT: Then the hon.
Member from Madras—I am sorry I
do not know his name . . .

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Mr. Somasundaram.

SHRI K. C. PANT: Now, Sir, he
referred to one fact, which I have
to take notice of, He said that con-
stitutionally it is the Centre’s res-
bonsibility to meet the D.A. liabilities
of the States. I would respectfully
differ from him. It is up to the
States to pay their employees any
remuneration they like, any dearness
allowance they like. They are com-
pletely free in the matter, but they
have to find their own resources for
it, ang within those resources they
have absolutely untrammelled free-
dom.

SHRI DAHYABHAI V, PATEL:
He means that you are responsible
because your policy has causedq the
prevailing  high prices. If your
policy had mnot causeq the high
prices, they would not have held you
responsible. That is what he means.

“Constitutional
I have only

SHRI K. C. PANT:
responsibility” he said.
checked him on that,

SHRI BANKA BEHARY DAS:
Moral responsibility.

SHRI JAGAT NARAIN: It is good
morality also.

SHRI K. C. PANT: Let us not talk
of morality here, It is a dangerous
subject.

Then Shri Jagat Narain referred
to the fact that the Cabinet here
should have been smaller ag it is »
very large Cabinet. Well, I took
the frouble of checking up on the
figures for Orissa, and I find that
while the erstwhile Congress Gov-
ernment had seven Cabinet Mem-
bers, the present non-Congress Gov-



3299 Finance

ernment, which takeg its inspiration
from Shri Dahyabhai Patel, has ten
Cabinet Members, I need hardly
comment on thaf, Sir,

Now coming to the reference by
Shri Banka Behary Das to the need
for an income-price policy, I agree
with him that this is a vital subject,
a subject of great importance and
that we have to devote our attention
10 it, and he will be glad to know—
I think he probably knows it—that
a steering group of experts was set
up to go into this question of a
price, wage and income policy, and it
has submitted a3 report to the Gov-
ernment.

SHRI BANKA BEHARY DAS:
Why the Government sits tight over
it then?

SHRI K. C, PANT: The report is
being considered by the Government,.
I{ is not so easy, you will please ap-
preciate. You have yourself given
some aspects of this problem. And
it is a problem with immense ramifi-
cations and with immense implica-
tions, and to have a practical incomes
and price policy is not an easy
matter. Even in England, where
this was attompted and where this
has been carried through with a
large measure of success, there have
been great difficulties, which you
probably know about. So the report
is being considered by the Govern-
ment, and more than that I cannot
say at this stage except that, what-
ever view the Governmenf might
take of this problem, or of this sug-
gestion, ultimately it is a question of
agreement gmong the various sec-
tions of the community to accept cer-
tain disciplines, It ig ultimately the
realisation that the present spiral of
costs ang wages chasing each other
and then the prices and wages chas-
ing cach other up the spiral hag got
to be broken, ang price stahility has
gol, to be restored, and this;, T am
afraid, requires a certain measure of
discipline from all sectiong of the
community, and it requires agree-
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ment among them. So this, at any
rate, is g vital element, and sooner
rather than later we must decide
about this policy.

Now I would like to assure Shri
Dahyabhai Patel, who raised the
guestion of demolition of the Western
Court, that it is not being demolish-
ed, and my colleague, the Minister
for Works, Housing and Supply, had
said here in reply to a guestion that
it was not being demolished and he
assured this House that as many
Members as used to live in the
Western Court rooms would conti-
nue to live there seven now.

THE VICE-CHAIRMAN (SHR] M.
P. BHARGAVA): To be precise, 53
rooms.,

SHRI K, C. PANT: 1 thank you
Sir, for giving me this information
which I dgid not have. I hope it will
satisfy Shri Dahyabhai Patel.

Then Shri Dahyabhaj Patel talked
about bulges ang burstg and so on,
at the Centre, I think that what he
was trying to say wag that he hoped
that the Government at the Centre
would fall in the manner it has fallen
in UP. Now, Sir, the Opposition
has come to very hard days if it
looked to Congressmen crossing the
floor in order that the Government
might fall. I had thought that
a healthy practice in democracy was
for the Opposition to build itself up
so that it could replace the other
party, But it has fallen on wvery
sad days when it looks forward to
this kind of activity on the part of
Congressmen, and tries to silently
encourage it and, well, even if that
happens, we would have the satis-
faction of seeing Mr, Dahyabhai Patel
sitting next to Mr. Bhupesh Gupta.
Ang that is no small satisfaction. It
has been seen in some of the States.
But to see them sitting together in
the Treasury Benches here would be
a new experience for all of us. Now,
as 1 was listening to the debate, T
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felt that the danger of this happen-
ing is receding, because I found that
revolutionaries like Shri Bhupesh
Gupta, Shri Niren Ghosh, and others
are now ialking in ferms of consen-
suses. But consensug is the very
anti-thesis of a revolutionary, and
even Mr_ Rajnparain, I think, referred
to the consensus that had emerged
from among the Opposition parties.
Since whep do revolutionarieg sub-
scribe to consensuses? And if they
have been tamed to this extent, th.n
1 am tempted to feel that the Cong-
ress Government will remain with
greater stability.

SHRI SHEEL BHADRA YAJEE:
They are counter-revolutionaries.

SHRI K. C. PANT: Sir, Shri
Bhupesh Gupta and Shri Rajnarain
referreg at some length to the selec-
tion of candidates by the Congress
for the Presidentship and Vice-
Presidentship

W AT (I AIW) - Aqg
BT Fas & fay IgH wq ST |

SHRI K. C. PANT: They said that
this is g national question and ghould
not be made a party question and
that they were in favour of a unani-
mous decision, Sir, I quite agree. It
is very much preferable that these
questions should be dcalt with not as
party questions but as national ques-
tions and ynanimous decisions are
attempted to be arriveq at. 1 should
like to assure them that the Congress
and tho Government were very keen
that a national consensus should
emerge in the matter. Even before
the last elections, when the Congress
held sway over most of the states—
al] the States practically—and at the
Centre, and had an overwhelming
position in the political life of the
country, the Consress, 1 think it cen
be said with fairness, took a national
view of these national questions and
tried to find mnational solutions +to
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them.  Yesterday  Shri Bhupesh
Gupta referreg fo the fact that the
late Prime Minister, Jawaharlal
Nehru, sounded the Opposition leaders
in 1962 on the names he had in mind
for the Presidentship ang the Vice-
Presidentship. That was cecriainly in
response to this desire to find national
solutions to these national questions.
And if one looks at the ultimate selec-
tion of the current President and
Vice-President, it will be seen that
both are national figures in every
sense of the term. No one can accuse
them of having lgyalties that are con-
fined to any one party or group.
Therefore, national solutions have
been found in the past and we would
have welcome any national solution
being found in the choice of candi-
dates for these high offices.

5t TR FHE g Y gEEra
AT WA, Y FTAS B FTAd 37 )

ofi MWy an - ga FAT S
g ?

i TRAATAN | THHT TTSEHT
gH AT FT T FF g0 AT HAAT
¥ e 9

s IfEwE TS
g1

SHRI RAJNARAIN: T may tell yo:
what Shri Kamaraj told me today.

ZH AR AT g3

SHRI K. C. PANT: Yestcrday refe: -
ence was made to this matter. So fi ¢
1 have only expresed my own personal
views, that consensus should be found.
1 think there i; nothing objcctionable
in what I have said.

= erATOae - H TS A FTEITH
¥ qre AT HATSTS & W 9 I W
v 99T

SHRI K. C, PANT: I would re-
question



(ol Finance
Y THAATCAW S 7T WY §5 T5T

daar g
S Go do U 1T Y HF AUTHAIT

sy TAATOEW q AIGFT FAIARTL
3 g W FT §3 7 |

SHRI K C. PANT: Let me have my
say. 1 would request my hon friend
who 1s a senior Member to let me

have my say %/ A STHIAT F |

& THAATEN  TZF STIFTL FT
At QL ard w1 At arar) A sIAETd
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SHRI K, C PANT: Sir, I would like
to make 1t clear that one particular
matter has been referred to, namcly,
that the Prime Minister made a com-
mitment to the Opposition leaders to
accept thcir choice That 1s not cor-
rect She did not commit herself.
She certainly met them and requested
them to let her know thewr choice.
But there was no commitment that
automatically that choice would be
accepted The main powni here is
this. While it 15 a matter for gratifi-
cation that thz Opposition parties
could agree on two names, in this re-
gard, the point 1s that these names
were given publicity in the Press be-
fore the Congress Party was given
any time to consider this matter or
their consensus obtained, So this is
the central point, really My hon.
frieng Shri Bhupesh Gupta said
vesterday that the Congress party had
not been reasonable in thigs matter
But even he conceded that the Prime
Minister’s approach was both reason-
ahle ang flexible These are his very
words that the Prime Minister’s ap-
proach was both reasonable and
flexible If the Primz Minister’s ap-
proach was reasonable according to
Mr Gupta, then I cannot understand
why he should not have gone to the
Prime Minister with those two names
and given her time to consider them,
‘to consult her colleagues and to con-
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sider those two names before an-
nouncing them in the Press, That I
do not understand. If there was so
much desire for a common consensus—
and we all share that desire—surely
the methodology for obtamming that
common consensus was to have full
and frank consultationg before the
matter went to the Press After the
matter went to the Press which
naturclly createq difficulties, you
created conditions in which 1t became
much more difficult to view this whola
qiestion from the angle of consensus.
Thig 15 so obvious.

SHRI 8. S MARISWAMY (Mad-
ras): The trouble with the Prime
Minister is that she 1s depending on
the Congress President who 1s not
for any gagreed solution

SHRI K C PANT We 1n the Cong-
ress are not accustomed to a single-
man 1ule and we have no dictatorship
in our party. We do arrive at deci-
siong after consultations. Aftzr con-
sultations we arrive at certain deci-
sions and we are not ashamed of that

SHRI S S MARISWAMY.: Is 1t so?
It 15 news to me

SHRI K C. PANT: Sir, thig is the
main point. If consensus was desired,
the obvious thing would have been
for the Opposition parties to really
give the Congresg a serious chance to
cansider theiwr candidate before an-
nouncing 1t to the Press to get
even g “No” from the Congress before
announcing it to the Press It 1s not
fair to announce 1t to the Press and
then to come forward ang say “We
have rmade a unanimous choice and
now 1t is up to you to accept it” That
1S not the way to go about for getting
consensus,

1 believe the Prime Minister has
written to Mr Masani 1n this regard
and she has expressed her unhappi-
ness and her surprise that the Opposi-
tion should have decided to publicise
it in the Press without giving the
Congress a chance to consider such an
important proposal That ig the crux
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of the matter, this publication, One-
sided unanimity can hardly be expect-
ed to promote consensus.

Leaving aside this aspect of the
matter, I would go right to the heart
of the matter. I would like even
now to appeal to my friends of the
Opposition to weigh very carefully
the consequences of their decision to
force g contest. I would certainly do
1t because they will have to answer
certain questions before our people
and before the country, The first of
thase questions is this. Why did they
feel 1t necessary to contest the candi-
dates set up by the Congress? This
is a question which they have to
answer, Once Dr. Radhakrishnan
had removed himself from the contest,
the obvious and logical choice was
Dr. Zakir Husain. It is go obvious
that they will have to answer this
question as to why they preferred not
to do the obvious thing and to go right
out of their way and bring into
the field somebody who was not in
the field. I have nothing against him,
I have the greatest respect for him.

SHRI S. S. MARISWAMY: On a
point of order, Sir. Is it absolutely
necessary for the hon. Minister to
dwel] personalities in high offices and
who are aspiring to high offices?

THE VICE-CHAIRMAN (SHRI M,
P. BHARGAVA): Mr. Mariswamy,
vou were not here yesterday. You
should have raised the point yester-
day. So there is no pecint of order
now. At this stage there is no point
of order.

SHRI S. S. MARISWAMY: Is it at
all useful?

SHRI K. C. PANT: Sir, the point is
Dr. Zakir Husain is the Vice-President
and his claims for the Presidentship
should not be brushed aside wunless
there are compelling grounds for
brushing aside those claims. That is
a quecstion that they will have to
answer. They may not if they feel
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uncomfortable. They may not like tu
refer to it, But they have fo answe!
that question put by the country. It
is not a mattor hetween me and my
hon. friends sitting opposite. Why
should they feel uncomfortable?

Sir, Dr. Zakir Husain has been pait
rich tributes by this House.

P. BHARGAVA): Mr. Pant, may 1
tell you that you have taken 50
minutes? How much longer are you
going to take? )

’I THE VICE-CHAIRMAN (SHRI M

SHRI K. C. PANT: I shall hurry up
now.

| THE VICE-CHAIRMAN (SHRI M.
| P. BHARGAVA): Please be brief.

s AT s, a8 e
Y g ITar fHfad )

ot Fo ®ro da * a=T AR FHaw
g }THT |
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fag sy wzar &

JIMHET (F. WGTE T AW A7)
a8 aOF v qfewr &

Y THAAT : FW g9 F fAy
o foir w9 & fad ag wmea &1

it mifae wst (wErUse) o
#eh ¥ wme wmow N §w e o
Tufed qar g | & |

SHRI K. C. PANT: I need not refer
to the personal qualities of Dr. Zakir
Husain. That is not necessary and it
woulg be embarrassing to do so in
this discussion, I need only say that

everybody acknowledges that he has
lent grace, distinction and dignity to
the office he occupieg just now ang no-
body really questions his credentials
to the Presidentship, no one that I
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know of. If there i1s anybody I at
any rate do not know about it The
only thing that I can perhaps suspect
1s that there are some poutical partieg
opposite who may object to his being a
Muslim  (Interruptions). It 1s possi-
ble I do not know. But 1t 1s possi-
ble and 1 have been very careful in
formulating 1t But, Sir, others, 1
hope, are not motivateg by this atall
One 15 constrained to say this because
yesterday my hon friend, Shn
Bhupesh Gupta, made a remark, He
said that he was not sure 1if all Cong-
ressmen would vote for Dr. Zakir
Husain 1 am sorry he 15 not here to-
day I would have liked to ask him
Is 2t
that the Opposition or Mr Bhupesh
Gupta himself has some schem:2 to
lure away Congressmen?

SHRI SHEEL BHADRA YAJEE. He
was 1nciting Congressmen not to vote

SHRI K C. PANT Or 1s 1t that he
suspects that among Congressmen
some will not vote for him because he
18 3 Muslim? 1 want to understand
what 1s at the back of his mind when
he said that some Congressmen would
not vote for Dr. Zakir Husain  If the
latter was the case, then it was noth-
g but 1nsidious communal pro-
paganda and I am very sorry I feel
that this would be the very
negation of our concept of secu-
larism 1n  which the Congress
believes and which 15 a part of
our Constitution and I would tell Shri
Bhupesh Gupta that it woulg be very
dangerous to make political capital
by playing upon suspected communal
susceptibilities and sentiments Tt
would be very dangerous thing. So I
can assure my hon friends opposite
that every Congress Member will vote
for Dr Zakir Husain and will be proud
to vote for him and for Shri Gir; and
T would still appeal to hon friends
opposite, 1n view of all that I have
said, ultiraately to reconsider and to
veer round to Dr. Zakir Husain m the
name of justice and fairplay in public
life if not anything else
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Now, may I say a word without
teferring to the Opposition parties?

=i ENAEHIT RS AT
(e 93w)  IEATAT G !

SHRI K C PANT. May I say that
1 wouid be very difficult to justily
Opposition to Dr Zakir Husain under
tha circumstances which are prevail-
Ing 1n the country today? It would
ohly create an 1mpression in the coun-
try that a Amember of the minority
community who 1s now

i famergmTe wenensw |tetwan
$wy ¥ gvw wEw fE

SHRI K C PANT I have heard a
lot yesterday

=it favrergmTe waTETe St
TH T(39 FT IAT I
T ST G TIT | FAT UTT IR THA |
EAFT THAAT FIE 59 5T & |

. .

SHRI K C PANT. Why are you
feeling uncomfortable about this? I
cannot understand

S} TIATREAW  GF g I &
qry FAFRT gAeT il |
SHRI K C. PANT: I cannot under-

stand the feeling of discomfo.y, why
are you feeling uncomfortable?

ot faraergaTT ATt Srefean -
RS G § fF wa 397 & 9 o weR
TEY FE T HI AT T G3F AT wA
a1 gw wOy el 139 AT ¥
W AT AT q F AT FH FEA B
TELT AW F F
THE VICE-CHAIRMAN (SHRI M.

P BHARGAVA): You have said a lot
on thig subject

SHRI K C PANT: I shall concluce
by saying that thig would also create
a bad impression abroad and I would
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leave it at that. In the end may I
merely say that I hope that even at
this late stage it would be possible to
avoid a contast and for all of ug to
agree? Ang I am encouraged in this
by the remarks of Shri Niren Ghosh
who said that the Opposition was pre-
pared to accept Dr. Zakir Husain pro-
vided something else wag there, If
we leave out the provideq part, it
means that there is no intrinsic objec-
tion on the part of the Opposition to
Dr. Zakir Husain. In that cas: why
are they forcing a contest? Is it a
matter of bargain? If Dr. Zakir
Husain is acceptable according to Shri
Niren Ghosh as President I cannot see
the idea of their forcing a contest
against a candidat> who is acceptable
to them. Do they want to bargain for
the  Vice-Presidentship 1 cannot
understand this point of view. I
would appeal to hon. Members oppo-
site that even now it is not too late,
W2 should try to get together and I
hope they can ultimately veer round
to our point of view and be motivated
more by justice and fairplay in public
life than anything else.

SHRI SUNDAR SINGH BHAN-
DARI: But you have chosen a very
“wrong platform for this purpose.

SHRI K. C. PANT: I have not
chosen it; it was chosen for me yester-
day.

THE VICE-CHAIRMAN (SHRI M,
P BHARGAVA): You try to finish;
you have taken nearly sn hour.

SHRI K. C. PANT: You will appre-
~¢clate this is a Finance Bill. A largz
area was coverad and it would be dis-
respectful to this House if I did not
~cover all the points.

SHRI SHEEL BHADRA YAJEE:
You have not said anything about
nationalisation of the banks.

SHRI K. C. PANT: Ido not want to
-take much more time. I understand
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you want to get gn with the business.
May I just refer very briefly . ..

SHRI BHUPESH GUPTA (West
Bengal): Sir, he has said, hotch-potch.
Why does he r.fer to this thing as
holch-potch?

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): He has not said
that; don’t put words into his mouth.

SHRI K, C. PANT: 1 want to refer
very briefly to certain allegations
made yesterday by my hon. friend,
Shri Rajnarain, regarding the Prima

Minister. I would like to say two
things. The first is that it is
not ...

Y THAATCAT : AT e A6
TS & 5 samee 39 qa7 # 59 =18
Tq AT FHFAT F ) BATIT AR STTEH
fafreex qT o S o¢ /Y &, 9@ o
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AT TF ITH! BIT W T |
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st vt @ E Fegee wwm
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felr W W Wk @
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SHRI RAJNARAIN: All right, I will
allow it.

SHRI K. C. PANT: The difficulty is
if 1 said nothing about the charges
levelled by Mr. Rajnarain

SHRI RAJNARAIN: Don’t be 2
loudspeaker of the Prime Minister.

SHRI K. C. PANT: . . . it
would be disrespectful to him. He
has made certain charges, He occu-
pies a certain place in the public life
of this country and if in the reply I
were to ignore these charges, I think
it would be a matter of disrespect to
him.

sy THAREW : gF o § surar
feaw fag st 9 @Fx § | ITHL
FATET STTHTA gl G4el g | T AT §
feTm fog g €

SHRI K. C. PANT: As a member of
the Government once g man

SHR1 RAJNARAIN: Al right; go
on.

SHRI K. C. PANT: Shri Rajnarain
is an eminent man in the public life
of this country. He makes some char-
ges and if T do not take notice of those
charges I would be offending him.
Therefore, I do not want to be disres-
pectful to him. So when I take notice
of the charges that he makes I
thought he would be happy.

Y

B TR ¢ gt gf, wEd |

SHRI K. C. PANT: First of all I
would like to ask him whether alle-
gations can be made in the House
without prior notice to the person
concerned. That is the rule here.

440 RSD—4,
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SHRI BHUPESH GUPTA: Don't
digress.

SHRI K. C. PANT: That is the rule.
Now that he talks of digression I
would say

SHRI BHUPESH GUPTA: On a
point of order. There is no such rule
inh the House,

SHRI K. C. PANT: That is not a
point of order.

SHRI BHUPESH GUPTA: Why do
you say that? I will take it from the
Chair.

SHRI K. C. PANT: 1 have no doubt
about it that you will take it from the
Chair.

SHR] BHUPESH GUPTA: There is
no rule whatsoever. If T see a Mini-
ster is committing 3 theft can I not
come here and say that he is commit-
ting 1 theft?

| TAAR@EN : FT 98 999 AT
syt § fr o ey @@ 9 gue
JorTd SR g W] qafaw § 7
VAT g ITHT ge § THT T FT G 7

SHRI BHUPESH GUPTA: Did Shri
Gulzarilal Nanda issue a prior notice
to you when he made that statement?

(Interruptions)

SHRI K. C. PANT: I merely refer
to this in order to put certain facts
before the House and to convey those
facts to Shri Rajnarain because he
had raised those points. The first is
about land. The land purchased by
the

SHRI RAJNARAIN: The first is the
sable coat presented by the Russian

Government. #77 % I5f T & Fie
# qIT F 91 ¥¥S T 77 AR 9 a1
FT |

SHRI K. C. PANT: I shall give cer-
tain facts,
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SHRI RAJNARAIN: What about
the sabla coat?

SHRI BHUPESH GUPTA: The
order can be changed, but do not say
first,

SHRI K. C. PANT: The order can
be changed. The purpose why I have
brought this matter forward is to
show that at least on some of the facts
the gentleman might have informed
him incorrectly and, therefore, from
all the Information that we have re-
ceived he had been guided by the
inaccuracy of facts. The fact that I
have obtained, after enquiry, is that
the land purchased by the Prime
Minister was paid for partly by her
and partly by her late and distingui-
shed husband, Shri Feroze Gandhi. It
is entirely false to suggest or insinuate
that anyone else paid for this land.
That iz so far ag the land goes.

o« ARG : FFE FT AT 7

st ®o #lo ge : AT ST W F
at § 9 fax fmr av
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far &

SHRI K. C. PANT: The second
thing is the station wagon was pur-
chased and paig for by Shrimati
Gandhi’s father, our late and revered
leader, Jawaharlal Nehru

Y TARAOPW: ARE AT & HFIS* €
§ guat 9% 78 7Y

o AT Q) WY IAE qg4T
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g T § 1
SHRI K. C. PANT: 1 am giving
these facts in order to show that Shri

Rajnarain with the best of intentions
may have brought these matters for-
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ward in the House, but his informant
may not have informed him correctly.
On the basis of facts, if I can contro-
vert him, I hope he will then regard
the information that he has received,
in the light of the facts that 1 have
controverted, as incorrect. The third
is, it is entirely incorrect that any
Ambassador car was purchased for
vfficial use by the present Prime Mini-
ster. These are the three facts. And
now, with regard to

. TRAARAN : IAF TH THAIT
T § °

SHRI K. C. PANT: S&f % ¥&
arew & gdar adt 1% & g Ay

That is the point you made yesterday.
Now, regarding the diamond necklace,
Shri Rajnarain said that there was
discrepancy between her statements
in the two separate Houses. She had
made a statement in the other House
which he hag probably seen. In effect,
what she said is this that the diamond
necklace was presented to her by the
King of Saudi Arabia, that it was
never in her custody, that she saw it
and after that it was kept by some-
body, she did not even know who had
it and ultimately it was sent to the
Finance Ministry.

st qeAREe s Y ogaw
a1 # 78 77T 47 | 7Y a5 wgr a7 fE =y
Y qere fagrfaar & afdr srgwe faar
T AT g Fer W@ @t fF gfa &
q wET 97 5 Fud @R TTgHEE AR
TATEUT FT KT+ F< faar § 1 o
g Fgr a7 & Aver feww @
g gy weTgaq ¢ for §, gy ==i
agl & @or g § 1 fagwars wE F
arR § o w7 9T

What about sable coat?

SHRI K. C. PANT: I thought yes-
terday he said that contempt of this
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House was committed by the Prime
Minister because she made different
versions about thig particular thing.

SHR) RAJNARAIN: Yes, Sir.

SHRI K. C. PANT: So, it is with
regard to that that I have made this
statement and I hope that I have clari.
fied it. T am very careful where he
ig concerned,

SHRI RAJNARAIN: You Are giving
information about this.

SHRI K. C. PANT: I try to be very,
very careful. If, as 1 have said, these
facts are incorrect, I would only
hope

SHRI RAJNARAIN: What about
the sable coat?

SHR1 K. C. PANT: that a
gentleman like Shri Rajnarain, for
whom I have great respect

ot AW : A, T A
QY 97 ITHT [T FATT A A S | gy
2 72 97 f YT Fie IF wow vy
w faar M gwfen 7 & 3IFM
IaFT qTHS qoq AT TEN FY |

SHRI K. C. PANT: Again, Sir, 1
would not offend Shri Rajnarain by
replying to all the points. He wants
the Prime Minister to reply some
points and I must leave some points
for her also.

The only thing I would say in the
end is that Shri Rajnarain whom I
have known since childhood and for
whom I have a great deal of affection
and respect, has enormous vitality and
energy and if this energy and vitality
could be utilised . . ,

SHRI RAJNARAIN: In g construc-
tive way.

SHRI K. C. PANT: . . . for
purposes which he himself has recog-
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nised, it would do this country an
enormous lot of good. Now, he parti-
cipated in the Finance Bill and | am
glad that he had so much to contribute
to it, but it is a pity that his mind was
diverted and he entirely concentrated
on matters which were extraneous to
the Finance Bill. I hope that so long
as I am in thig Ministry he will be
good enough to give me a more help-
ful exposure to his mind. May, I, in
the end, say

SHRI BHUPESH GUPTA: What
about Bird and Company?

SHRI K. C. PANT: Regarding Bird
and Company, we are looking into the
matter. The Government suo mots
can look into certain matters.

SHR] BHUPESH GUPTA: May ¥
explain?

SHR]I K. C. PANT: We have refer-
red this matter to the Law Ministry
and we are seeking their opinion on
this. The matter has not been closed.
We are looking into it.

Sir, I realise that this wag not the
occasion for a long speech. I realise
that I have {ransgressed the limits of
your patience and perhaps the
patience of the House, but in view
of the wide range of matters that werg
raised, I hrad no choice and seek your
indulgence,

Thank you.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The question is:

“That the Bill to continue for the
financial year 1967-68 the existing
rates of income-tax with certain
modifications and the existing rates
of annuity deposits and to provide
for the continuance of certain com-
mitments under the General Agree-
ment on Tariffs and Trade and the
discontinuance of the duty on salt
for the said year, as passed by the
Lok Sabha, be taken intp conside-
ration.”

The motion was adopted.
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THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): We shall now take
.up the clause by clause consideration
©of the Bill,

r

Clauses 2 to 5 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were gdded to the Bill,

SHRI K. C. PANT: gir, I beg to
move:

“That the Bill be returned.”
The question was proposed.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Mr. Dahyabhai and
others, please be brief,

SHRI DAHYABHAI V. PATEL: Sir,
I will not take much time of the
House. 1 tried very much to confine
myself to the Finance Bill during the
First Reading and spoke mainly on
financial matters, It was thereafter
perhaps the discussion went on to
Beveral other matters. I am glad the
hon. Minister has made an effort to
reply and, in doing so, he has practi-
cally admitted that the same merry-
go-round run is going on. Wel}, if
he admits this, he should have no
reason to object to the Opposition
coming together or for some Members
crossing the floor. Crossing the flioor
is a recogniseq procedure that hap-
pens in a democracy. It is 3 pity that
more of it has not happened in this
country and that is why we have had
predominance or dominance of one-
Party-rule for twenty years, If facts
are taken into mccount, you will find
that many of us who have literally
crossed the floor belonged to the Con-
gress Party before, when the Congress
Party was fighting for freedom.
Therefore, it is possible that some of
us saw wisdom early and some of
them may see it late after the elec-
tions. They may change their mind
and cross the floor. The hon. Mini-
ster should not very much object to
that. T understand how he feels when
it happened in his own home-province.

iTHE Vice-CaaiRMAN (SHr M. RUTH-
NAswaMy) in the Chair.]

That I can understand.
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SHR] N. PATRA (Orissa): That is
two-way traffic.

SHRI DAHYABHAI V., PATEL:
There is no objection to a two-way
traffic. I am not objecting tq it.

SHRI BHUPESH GUPTA: You are
not objecting to his crossing the floor.

SHRI DAHYABHAI V. PATEL: At
this stage I felt that the hon. Mini-
ster’'s speech, the way in which he
tried to twist what happened a little
earlier to support his party’s candidata
for the Presidentship, was not exactly
very right. This reminds me of what
happened soon after we gained inde-
pendence. It is a known fact, it is a
fact of history that the first Prime
Minister, Shri Jawaharlal Nehru,
wanted my present leader, Shri Raja-
gopalachari, to become the first Presi-
dent, and it is also a well known fact
that many others felt otherwise,

SHR!I SHEEL. BHADRA YAJEE:
You were in the Congress then . .

SHRI DAHYABHAI V. PATEL: I
hope those who do not understand
very much will not interrupt. It is a
historical fact that there were consul-
tationgs and during the consultations
Prime Minister Jawaharla]l Nehru was
advised not to canvass openly for any
one because, in case the candidate
sponsored by the Prime Minister was
not elected, even though the Congress
Party remained in power because of
its large majority, Prime Minister
Jawaharlal Nehru being a true demo-
crat would have to give up his place
as Prime Minister. History is repeat-
ing ‘itself. A candidate has been
sponsored by the Prime Minister, of
course, supported by her supporters,
but what happeng if that candidate
loses? The Prime Minister will re-
member that the Prime Minister will
also have to resign even though the
Congress Party has a majority. That
is the true democratic tradition. May
1, Sir, draw the attention of this
Houge to thig fact? Sir, elections are
a normal part of democracy and
should not be avoided. It is true
that in certain cases if it is possible
to arrive at unanimity, it is welcome,
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but not arriving at unanimity is no
offence, On the contrary election is
the essential part of democracy. How
else does one test the will of the peo-
ple? In this couniry fortunatelly—
thanks to Gandhiji and the way in
which he laid the foundations of free-
dom and democracy—-we have a demo.
cracy. We do not have a single paper
on which all the offices are voted for
as happens in some places. That is a
different type of democracy. To that
Wwe are not used, and we hope that we
will never have to go to that situation.
Therefore, I do not think this election
is anything wrong. On the contrary
an election brings education to the
people. Every election particularly
in this country, where literacy and
education are so low, brings enlight-
enment, education. If we cannot give
them education in the sense of educat-
ing them in the three R’s, public
consciousness is aroused—their right
to vote, what this country is, why they
have to vote, and so on. If only these
things are put before them, this coun-
try would make greater progress. I
would repeat that if the party in
power had heeded the right advice
that was given to them to vacate office
at least three months before the elec-
tion, they would not have been sitting
there even with this precarious majo-
rity because the verdict of the people
is very clear; the people have voted
them out of office, not to office, much
more so with half of the States now
outside. [ was waiting patiently to
hear what the hon. Minister had to
say about how they are going to treat
the States, particularly their demands
for tackling the main problem of food.
I am afraid I did not see much light
in the answer.

SHRI K, C. PANT: You were nol
here

Finance

SHRI DAHYABHAI V. PATEL: I
am sorry if I was a little late.

May I also say that we would have
liked to have seen the Finance Mini-
ster at least for a short while in this
House during the discussion of the
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Finance Bill? I know he has many
added responsibilities since he is now
the Deputy Prime Minister. But the
Prime Minister ig in this country now
and hence the Deputy Prime Minister
could have honoured this House also
with his presence for a little while,
perhaps by a few words nlso, as to
what his policy in some of these im-
portant matters is going to be. Not
that I mean to say that the Minister
who is piloting the Finance Bill hasg
not done it ably. I am sure he has
done it equally well and we have no
reason {o take any offence at the man-
ner in which he has done it. I hope
he Will always continue to {reat the
House in the manner in which he has
done. We may disagree on many
matters; that always happens, but one
would have liked to see that in the
new order the Finance Minister and
the Deputy Prime Minister was going
to give as much attention to this
House as he does to the other House.

SHRI BHUPESH GUPTA. Sir, I
woulg not have spoken but for the
reference that was made to me. Now
that I am on my feet 1 shall say a few
words. First of all I never made this
kind of suggestion prophetically that
a Congressman will vote against the
Congress candidate. All I said was®
How do you know that they are going
to vote according to your will? Be-
cause you know very well from the
elections that your men had worked
against your candidates., 'That has
been helpful to ys. I know, for exam-
ple, in Andhra your Congress people
were saying after the motor car acci-
dent to Mr. Sanjivayya that
Mr. Sanjivayya had become blind and
it was no use voting for him. That
kind of thing has been said. Your
Mr. Yajee you put up as a Rajya Sabha
candidate from the Bihar Assembly
and it is well known that many Con-
gressmen did not vote for him.

SHRI P. C. MITRA (Bihar): Many
members of other partieg also did not
follow their party mandate.
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SHRI BHUPESH GUPTA; If you
are so happy and confident, all to the
good. 1 only struck a note of warning.
Who am I to keep track of your elastic
conscience? I am not the man for it.

I am glad that the Minister has said
that the case of Bird and Company 13
not closed. But he should have been
a little more expansive on the subject.
Why was this order passed at all on
the last day of the Minister in office?
We naturally ask for his explanation.
The whole thing is suspicious. 1
demand, therefore, an enquiry into
this matter,

With regard to the Presidential
election, I wish the young Minister had
not spoken in the vein in which he
gpoke. He can give expression to his
views but it gounded much more like
canvassing, and it is not good either
for me or for him to canvass for our
respective candidateg on the floor of
the House. He never meant it perhaps
but it sounded like that. That should
be avoided here. But it is now a
political contest I must say. It is a
political contest between the nominee
of the Congress Party, a one-party
nominee . . .

SHRI DAHWYABHAI V. PATEL:
Kitchen Cabinet.

SHRI BHUPESH GUPTA: That is
your speciality. I did not have the
afternoon food also, so kitchen is not
in my ming very much. Whether it is
& kitchen Cabinet or garden Cabinet
or whatever it is, the fact remains that
he ig a party candidate, and rightly or
wrongly some other parties have come
together and put up another candiate
for political considerations, just as for
political considerations they too have

put up a particular candiate.
3 py. Now the whole thing has been

shifted to a pure and simple
political level and if it has been accen-
tuated agq a political conflict and con=-
tent, 1 said yesterday--I say it again—
the responsibility rests with the Con-
gress Party for it.
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Now, Sir, our party is being accused
of joining with the Swatantra Party in
this Presidential contest, on this speci-
fic thing. Well, if we had all joined
the Congress, then that would have
been perfectly logical—that is their
charge. If Mr. Dahyabhai Patel and I
joined to resist some of their <vil
methods, some of their arrogance, then
you speak of sin. You tell my friend
that he has committed a sin' that 1
also have committed a sin. (Inter-
ruptions) Here I gay that it is not &
sin, But Mr. Vice-Chairman, 1 am
very much interested; I am rather
amused by the gudden love of the
Congress Party for principlegy and
other things. Here is Mr. Debabrata
Mookerjee sitting in this House, an
hon. Member, whom we defeated in
the first election. Immediately after
the election, he was appointeq a Judge
of the Calcutta High Court. What
principle ig this—may I know from
the hon. Minister or any Membey of
thig House? No principle is involved.
Traffic was there from politics, after
the defeat, to the Bench. Now, we

[Tee Depury CHAIRMAN in the Chair.}

have opened another way of traffic,
from the Bench to politics. What is
wrong there? Both are there. There-
fore do not try to look as if you are
Caesar’s wife; and that as far as the
principles are concerned, we are sin-
ners, It ig not so. Double-way tratfie
has started. We propose to pay you
some of the coins back; we have been
given 50 many coins in all this period.
Some of them we want to give you
back. Accept them gracefully. There-
fore, T do maintain again and again
that it it was still possible for the
Government, for the ruling Congress
Party, to come to an understanding
over this matter, we would have been
in a mood for understanding. We
were flexible; we were prepared to
consider any reasonable proposal aleo;
we were ready to make some proposal.
It was not acceptable to them. Jantar
Mantar Road must realise that the
country is not ruled by Jantar Mantar
Road any more. Realisation must
dawn uron them first, upon whoever
ig sitting there, that at 1least nine
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States today have passed out of ihe
domination of Jantar Mantar Road,
that the federal concept has come into
operation and that they shall make
way, come what may, the caravan -will
Ppass, no matter how many animals may
be barking at certain other places.

SHRI DAHYABHAI V. PATEL:
What ig that animal barking?

SHRI BHUPESH GUPTA: Whatever
animal barks, let it bark,

Therefore, they must realise jt. Well,
politically let us do it. It does mot
mean an individual, the issue is not
about any individual today. The
issue is about oprinciple. The issue
is between the Opposition, a big
chunk of them over a single matter,
and one party, the ruling party, which
has got less than 40 per cent of the
total votes and which hag lost eight
States by one single stroke in the
election. The issue is betweep the
two . .

SHRIMATI YASHODA REDDY
{Andhra Pradesh): Madam . . .

SHRI BHUPESH GUPTA: The 1ady
Member wants to get up. I very much
appreciate it, it is a privilege and a
pleasure to be followed by you. After
all, the prodigal daughter hag come
back home. (Interruptions) There-
fore, let us not go into that. But I
do again stress here., Now the issue
has ghifted from a moral plane to a
political plane from what looked like
an issue about consensus to the arena
of struggle between the ruling party
rjected by eight States by an over-
whelming majority of the voters and
by other parties who are in control in
some of the States, also representing
the overwhelming majority of voters.
Let the country decide.

Now, here I should like to say one
thing because so many questions have
been asked. We do not want the
President to be anything more than
a constitutional head. That wag our
position at the time of Dr. Rajendra
Prasad, thig remains our position and
thir will continue to remain our posi-
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tion. But the President has a moral
authority. It must be invokeq when
the interestg of the nation and the
masses demand it. Therefore, I would
like to see a President at the Rashtra-
pathi Bhavan who, if the Government
advises him to do something anti-
national like the devaluation or the
imposition of the Proclamation or simia
lar other thingg curtailing the demo-
cratic rights of liberty or striking at
democracy or undermining the federal
aspect of the Constitution or to g0
against the non-Congress Governments
in an unjust manner ang if the Prime
Minister sends such an advice to nin
would have the courage to tell him,
“yell, ook here, Mr. Prime Minisier,
you are asking me to undermine the
democracy in the name of the Consti-
tution. You are asking me to prosti-
tute my legal authority for your con-
stitutional authority for the sake of
your party. Choose one of these two
courses. Either accept my advice and
modify ‘your decision or I will quit
office.” I never like a President who
would say, “I do not care for Parlia-
ment.” That would be the beginning
of dictatorship. Therefore, I lay down
the principle. After all, now the time
has come; it is for you it is for us.
Tn our Constitution there is a provi-
sion for the impeachment of the
President. And let us declare that
whoever the President may be, it he
goes against democracy, if he goes
against the fundamental interests of
the nation and takes the side of the
worst exploiting classes, then it will
be open to all the democrats, no matter
which party they belong to, no matter
who that President is, to invoke that
particular provision of the Constitu-
tion and table a motion of impeach~
ment. That ig our line. Therefore, it
is quite clear as far s that thing is
concerned,

Madam Deputy Chairman, I should
not be misunderstood because some
people are telling as if we are prepare
ing the ground for dictatorship or
some such thing. We have been liv-
ing under what Mr. Setalvad called a
constitutional dictatorship. Ang these
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gentlemen coming from the opposite
side tell us that by the political choice
that we have made we are preparing
for the evil day as if they have all
been angels sitting there. Please do
not take sides.

SHRIMATI YASHODA REDDY:
Madam Deputy Chairman I am trying
to caich your eye.

SHRI BHUPESH GUPTA: You have
caught all our eyes.

SHRIMATI YASHODA REDDY:
After you, if the Chair allows me, I
want to speal, not with your permis-
sion, but with the Chair’s permission.

SHRI BHUPESH GUPTA: Why are
you concerned with a pair of eyes? So
many eyes are on you,

SHRIMATI YASHODA REDDY: 1
am only concerned with the Chair’s
eyes, not with anybody else’s.

SHRI BHUPESH GUPTA: I know
that you never like my eyes. What
can I do to my eyes?

_THE DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, firstly loock at the
Chair and then you must be aware of
the time and be brief now.

SHRI BHUPESH GUPTA: I am
surprised at the lady trying to catch
another lady’s eyes. Everything that
the Congress does is abnormal; nothing
i§ normal nowadays. Women are
catching women’s eyes; men will catch
men's eyes. That is the situation to
which we have come. I can under-
stand the intellectual doldrums and
other things. Wonderful things, I say.
But being a normal being, I look at
you ang catch your eye.

Now, the position is this. As far as
the other aspect is concerned, he has
replied to some of the charges made
by my hon. friend, Mr. Rajnarain.
Well, I think it should be done—when
chargeg are made, no matter how or
by quoting a letter—the Government
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should always reply. We shall give
them thig advice and we are giving
this advice to our Ministers and
friends that whenever a charge is
made by anybody, reply to that charge
immediately. Do not skip it. This is
in public interest, I hope that will be
observed by all. I think that is pro-
per. These things should be cleared
up. But one thing I should like to
say whether Mr, Rajnarain likes it or
not, This Mathai business I do not
like, Mr. M. O. Mathai’s name comes
up again gnd again. Cannot this Gov-
ernment enquire from Mr, Mathai why
and how he wrote that letter when
Miss Padmaja Naidu has said that she
has not receiveq that letter? Either
he gent a letter or he did not send. If
he sent that letter, then the Postal
authorities are responsible for not
delivering it to the Governor.

SHRI K. C. PANT: Mr. Rajnarain
should find out.

SHRI BHUPESH GUPTA: If the
Postal authorities are not responsible,
then the Minister in charge should
explain why the letter was not deli-
vered. Now if the letter has been
delivered, obviously somebody has
delivered the letter. But we take it
that what the Governor says is true.
Anyhow, Madam Deputy Chairman, I
hope my friend, Mr. Rajnarain, will
not misunderstand me,

As for the charges, I am nof inter-
ested in the necklace or the mink coat
or the overcoat or whatever it is, I
do not know any such thing. But I
do not like a former officer of the
Government of India, who hag been
mentioned on the floor of the House,
going and meeting Members of Par-
liament. I do not say that he has
met me. He has, perhaps, not met me.
I do not like his going and meeting
Members of Parliament, producing
letters which he is supposed to have
written to some Governor or things
like that. I do not like such things.
Therefore, I think the Government
should examine in a proper way
Mr., Mathai. They should know on
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what legal groundg they can examine
him because by the writing of the
letter, I do maintain, one gets the
impression that it has been written
with a certaip political motivation; it
has been written with a malice; it has
been written in the style of a pureand
simple blackmailer. The language is
one of a blackmailer. If that is go,
are we going to permit blackmailing
tactics by former officials of the Gov-~
ernment of India I should like to
know. I am told that he was at one
time an Assistant Secretary or some
such thing. Is he getting his pension
still, I should like to know. If so do
I understand that the Government of
India pays pension to a blackmailer?
Well, the letter is patently in the
language of a blackmailer. It can be
sent to Chicago as a sort of good
lessons for blackmailers.

Madam, here I am not concerned
with the charges. I know blackmailers
also sometimeg utilise certain things
for their purpose. I am not concerned
with this matter. But how is it that
the letter, which was sent to the Gov-
ernor, this man has been circulating?
The presumption, therefore, follows
that he may not have written this
letter at all. But the letter was writ-
ten to Miss Padmaja Naidu and he
thought that the name should be given
in this manner ang circulated in order
to add weight to it. The whole matter
calls for an investigation. Madam, I
would like to submit to the Govern-
ment of India that Mathai is their
creation. I know how in the Tin Murti
Marg this Mathai was reared up year
after year, built up from a Personal
Assistant into an overlord in the
Central Secretariat here. And ‘you
will be surprised, Madam Deputy
Chairman, that some officer has even
written criticising me for criticising
Mr. Mathai here. He says that when
Mathaj wag in office, the 1.C.S. people
were put in their good place. Now
the 1.C.S. people are ruling this coun-
try, he writes because Mr. Mathai is
no more. Am I to believe such a
gangster who writes like that? T have
seen it with my own eyes. He also
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says that because he is out of the
Central Secretariat, now the ILC.S.
people have become all overlords and
have got a free run. When he wag in
the Central Secretariat the 1.C.S. peo-
ple were all controlled. There should
be a limit to this sort of conceit and
check. Therefore, I would ask
Mr. Rajnarain to examine the charge
properly himself. I will be with him
in castigating this Government. (Time
Bell rings). Of course, I am never
interested in character assassination,
but I am with him when he makes
certain charges against the Govern-
ment. But a5 far ag this question is
concerned, I demand that the Mathai
question should be reopened. The
entire record of Mr. Mathai should be
reopened. 1 pointed out in thig Houge,
when 1 spoke of Mathai affairs many
years ago, how he was in liaison with
the Americans. I named certain Ame-
ricans also whom he was visiting
there. I also make it clear that he wag
in liaison with the Birla family at that
time. (Time Bell rings). I gave cer-
tain other facts which shoulg not be
repeated. I also pointed out in this
House that when Mr. Mathai was get-
ting Rs. 1,800 ag hig salary through
the South Avenue post office, he was
sending out Rs. 5,000 or Rs. 6,000 per
month. When such a man is in the
Picture, I will have to pursue it. This
Government I would like to fall any
day. That ig not the question. But
I would not like the Government to be
treated in a particular way that this
man, Mathai, wants to treat it.

Madam, everybody knows that this
man wanted nomination for the Iok
Sabha from Kerala. Everybody knows
how he is familiar with some high-~ups.
But when the Congress High Com-
mand did not give him nomination . . .

THE DEPUTY CHAIRMAN: There
are two other speakers. Please wind
up,

SHRI BHUPESH GUPTA: Madam
Deputy Chairman, the charges should
be angwered mo matter _who made
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them. Forget that, and the fact of
Mathai’s letter, since he hag admitted
having written it to Miss Padmaja
Naidu, that must be considered. The
style and language of the letter, his
presentation of the whole thing and
the arrogant style in which the letter
is written is peculiar. Everybody to
him is “Padmaja”, “Indira” or some
such thing. He does not say “Mr.” or
“Mrs.” or “Shri” or “Shrimati”. Well,
I say this Congress Party sitting there,
they built up this man, and when he
is trying to strike at you, at least now
admit that you committed a crime in
having appointed him in 3 high place.

I return to the subject again. This
question should be examined. The
Central Government should order the
Central Intelligence Bureau to exa-
mine or through some other agency to
examine and find out from Mr. Mathat
the circumstances in which the letter
was written and the intention with
which this letter was written, the
name of the post office at which the
letter was posted in the name of
Miss Padmaja Naidu. All these things
should be gone into. It is g very, very
serious thing. I think Mr. Mathal
should be at least taken care of in this
matter. Charges about Ambassador
car or some such thing are absolutely
apart from this thing. Mr. Rajnarain
wants to serve the public cause. I
agree with him. The charges should
be answered. Whether they are true
or false, it will be seen after hearing
the Government answer.

As far as this man is concerned he
ig in Delhi behaving in this manner,
1 know some people in the Congress
Party who are entertaining him

THE DEPUTY CHAIRMAN: That
will do.

SHRI BHUPESH GUPTA: Some
people in the Congress Party afe
entertaining Mr. Mathal., He is in

liaison with men in important p'aces.
Do T have to divulge all these things?

(Time bell rings)
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THE DEPUTY CHAIRMAN: That
will do, Mr. Gupta.

SHRI BHUPESH GUPTA: I hope
the Minister wi'l make a statement
and clear up this whole thing. We
want to fight an honest, forthright
battle with the Congress. But we do
not want this political battle with the
Congress Party in the Government to
be tarnished by such interlopers, That
is all that I have to say.

THE DEPUTY CHAIRMAN: Shri-
mat: Yashoda Reddy.

SHRIMATI YASHODA REDDY:
Madam Deputy Chairman . . .

THE DEPUTY CHAIRMAN: I hope
you will all be very brief.

SHRIMATI YASHODA REDDY: ...
I thank very much Mr. Bhupesh Gupta
for having welcomed me back. Even
though he called me the “prodigal
daughter” of this House, let me tell
him. They say ‘East, West, Home is
best’ Rajya Sabha is my home and
I have come back to the home I be-
longed to.

Madam, today, first of all I did not
want to take part in this Finance Bi'l
But so many things, which have
nothing to do with the subject,
especially the Presidential election
and the way in which the nominees
have been discussed, have been refer-
red to here, But I would like just to
say one or two points to Mr. Dahyabhai
Patel. He said that he welcomed the
e'ections, Certainly we also like to
welcome elections as much as he wel-
comes, rather more than he wants,
When he talked about elections, he
evidently meant that we did not know
about elections. He was so e'oquent
about traditions. He said that we in
the Congress Party did not know how
to keep up traditions. I have to
submit one thing to him through you,
Madam. He referred to the elections
of Mr. Rajagopalachari and the great
trnAilions of Pandit Jawaharlal Nehru
this morning. But let me point out
that the whole Hor- he~rs with me
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and the press and the public wou'd
have noted how when our beloved
Chairman was going away, when the
whole House was giving him felicita-
tions, the Leader of the Swatantra
Party, did not have a word to say.
Irrespective of the person who hela
the Chair and the party to which the
Chairman belonged, the leader of an
Opposition party, in al' graciousness,
ought to have said, irrespective of his
own convictions, even for ronveni-
ence, some good words. And is he
the man to talk about traditions, I
would like to ask. I think we know
traditions better than he knows . ..
(Interruption.) I do not get as much
time as Mr. Bhupesh Gupta gets ana
30 let him not interrupt. Then,
Madam  he said “Are you not bother-
ed about Congress reverses and ahout
the fact that Congressmen defeated
Congressmen?” Coming from Andhra
Pradesh, I can say that it was the
fight between the two Communist
parties trying to beat each other that
helped Congress to win, more than
anything else. He also said that my
good friend Mr. Pant in his speech
was convassing for Dr. Zakir Husain,
I am sorry that such an impression
was given., But knowing as T know
Mr. Pant, I am sure he wi'l never do
such a thing. Madam, I would like to
say that a person of the personality
and stature of Dr. Zakir Husain does
not need any canvassing, (Interrup-
tion.) Do not interrupt. I did not
interrupt when you were speaking.
Mr. Bhupesh Gupta said “We  have
been talking about principles; we told
the Congress Party to have princi-
ples” I would 'ike to sav here that
we would always like to hear, under-
stand and appreciate the good points
put forward by the Opposition. If it
was they who fought for some good
principles why should they now go
off from those principles? If they
taught us something, why not they
themselves retain the thing they
taught us? They  say that
we have brought polities into the
Presidential election. I challenge
their contention. 'They sav: “To-day
the Presidential election is not a mat-
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ter of personality or a matter of Con-
stiiutional propriety; it is a matter of

. politics; it is a question of fight bet-

ween Shrimati Indira Gandhi and
other political parties.” But I would
say that it is the Opposition parties
who are bringing in politics into the
Presidential election . . .

SHRI BHUPESH GUPTA: You
have got your own party candi-
date .

SHRIMATI YASHODA REDDY:
That is different. But I would sa;
that certainly we did not bring poli-
ties into it. I am not bringing any-
body’s name. But what I would like
to tell my hon. friends is that we did
not bring in politics, but it iy they
who infroduced politics into it and
turneq it into a question of politics
rather than a question of Constitu-
tional rights and so on. Madam, 1
really wanted to talk about these two
points only—about tradition, to Mr.
Patel and about principles to Mr.
Bhupesh Gupta.

Thank you.

SHRI ABID ALI: Madam Deputy
Chairman, I do not know who is in-
fluenced by Americans and who is
obliging them. That is a matter which
only remains as an allegation by in-
terested parties like the Communists.
But it has been proved and establish-~
ed beyond doubt that amongst the
Communists, there are people who are
obliged by the Chinese and there are
people who are obliging the Chinese,
ang there are people who are fighting
to make the Chinese win and take
possession of as much land that this
great country possesses as they can.
And that is why these people are
working as fifth columnists for the
Chinese. They should be ashamed of
their actions. They just try to create
a situation by which they make peo-
ple believe that Congressmen are
under the influence of the Americans.
But the Americans have never invad-
ed India. The Americans are nowhere
near India, But it is these people wha
are friends of the Chinese, who are
always praying “Let the Chinese at-
tack India again” so that they may



3333 Finance

[Shri Abid Ali]:
help them and tell the villagers on
the border “Here are the people who

are coming to give you real
liberty” . . .

SHRI BHUPESH GUPTA: Madam
Deputy Chairman, I request you +to
adjourn the House., A Member is
suffering from mental dementia and
on humanitarian grounds, let us ad-
journ for a few minutes . . .

THE DEPUTY CHAIRMAN: You
please take your seat.

SHRI ABID ALI: The hon. Member
should understand that abuse does not
argue a case. He has been telling how
we are being influenced by Americans
and how we are obliging the Ameri-
cans. But I am only making a state-
ment of fact, and up to this time no
Communist denies that he is a friend
of China. This is the factual posi-
tion . . .

SHRI BHUPESH GUPTA:;
Nanda also said that

Mr.

SHRI ABID ALI: By saying this,
day does not become night and night
does not become day. It is known to
averybody. Everybody knowsg that he
ig a friend of China which is an enemy
of this country (Interrup-
tion) I am referring to Communists.

Now, Madam, politics should not be
brought in so far the Presidential
election is concerned. What happen-
ed in 1952 ? What happened in 19577
How elections were held in 1962? Our
great leader, Pandit Jawaharlal
Nehru, invited Dr. Sarvapalli Radha=
krishnan, who was never a Congress-
man, whp was never a friend of the
Congresg and who was never kind to
the Congress also, to become the
Vice-President and Chairman of this
august House. At the time of the
last election, he consulteq other poli-
tical parties and Dr. Radhakrishnan
was elected. Now, not only are the
Opposition parties bringing polities in
the matter of the election of the Pre-
sident, but it was a very unfortunate
day for India when they projected

***Expunged as ordered by the
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politics into the judiciary which has
such a big name ang is so much res-
pected. And my good friend Mr.
Pant pointed out in his reply how
these people manoeuvred it and with-
out consulting the Congress Party,
without even getting the consent of
the persons whom they were propos-
ing for the posts of the President and
the Vice-President, they announced
their names in the papers and wanted
the Congress just to follow them.
This is dictatorship to which we are
so much opposed. Certainly we will
not follow these people who want to
establish  dictatorship. Before Mr.
Chagla was appointed Ambassador, he
was the Chief Justice of Bombay. He
resigned the post. Then he was offer-
ed the post of Ambassador after many
months. How much shouting was
there at that time—that this Congress
Party is influencing judges by giving
them these posts and so on? Every-
where the Opposition parties tried to
agitate on this issue. Now they unite
themselves and attempt to pollute the
judiciary by offering the Chief Justice
of India the post of the President of
India, It is very unfortunate. The
posts of the Chairman of the Public
Service Commission, the Auditor-
General and the Chief Justice of India
and the like should remain above
politics. Everybody accepts it. Let
them remain above politics. These
friends, when some posts were offered
to retired judges, were vehemently
denouncing the decision and saying
that no post should be offered fo any
retired judge. Now the Chief Justice
of the Supreme Court, although he
had decided to resign, wag in office
whaa the offer was made by these
people. They were once saying that a
judge should not be offered any post
after retirement. Now while he is
working as Chief Justice, they offer
him the Presidentship of Tndia and
then tell the Congress about it. Of
course, unanimity in some other situa-
tion would have had some respect.
but the situation in which all this has
happened is very unfortunate for this
country. And now what happens is
that he agrees to contest and in spite
of that**®* Where are we going?

Chair,
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SHRI BHUPESH GUPTA: On a
point of order. Now he is discussing
the conduct of a judge. The judgment
was delivered yesterday.

SHRI ARJUN ARORA (Uttar Pra-
desh): * * *

SHRI BHUPESH GUPTA: The con-
duct of a judge he is discussing.

SHRI ABID ALI: . . .

SHRI BHUPESH GUPTA:. 1 very
much appreciate your speech because
it reminds me of so many other
things. The judgment was delivered
yesterday when he was till a judge.
The case had been heard.

SHRI ARJUN ARORA: * * »*

THE DEPUTY CHAIRMAN: All
this will be expunged. I am listening
to him. I do not see why you should
go on levelling those charges. I think
this will have to be expunged.

SHRI ABID ALI: Of course, Mr.
Subba Rao has lost nothing because
after a few days he is retiring and so
he has made no sacrifice. I would re-
quest the Opposition parties kindly, in
the name of the requirements of the
judiciary, its status, its independence
and the need for a democratic set-up,
to reconsider their decision. In the
light of w.aat my friend has said some
time back, so far as our retiring Chair-
man Is concerned, you should accept
him and at the same time do justice
to the gentleman who deserves it in
the words which you all uttereq this
rcorning. Be honest to your words
and (a) pledge your support and en-
sure his unanimous election and (b)
in the name of the requirements of an
independent judiciary in this country,
kindly reverse your decision and tell
Mr. Rao that the Chief Justice of
India should remain always indepen-
dent and no party, at any time, should
give him bribe or attempt fo influence
him by any method and tell him that
there should be no more of this and
he should not allow anyone to exploit
the situation as is being done. We

***Expunged as ordered by the
‘Chair.
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will not do. Of course, there was
some possibility of adjustment but the
friends in the Opposition are respon-
sible for what is happening and it
will be known in the course of time
to the public also and the bad part
they have played will ever remain
a black mark for them.

st TRAATCEN : AqFA=-T L L

THE DEPUTY CHAIRMAN: I will
glve everybody a chance but this is
the Third Reading and I am leaving
it to the good sense of the Members.

oft AT : 3% § qa% T ¥eg
T Bifsd oAt a & Niaeg 7
SUIECH!

THE DEPUTY CHAIRMAN: This
iz the Third Reading. You should say
relevant things.

oft TEATCEW: A SHaE g 94
SATET QHA AT TIT FFIE IV ST
SATETAX HO FA1T § AQ qTAT F HIE
foar & 1 ww-SY ¥dw & wg AT TEAT
g 'fergeata wradeT #T | gHA G99
g7 (—

“When the Finance Minister,
Sachindra Chaudhuri, advised Indira
to use a small Government car in
the interests of economy, she
bromptly had a new Hindustan car
bought at Government expense ex-
clusively for her trips to Parliament
House (to impress MPs) and retain
the newly imported provocative air-
conditioned American luxury car
for her other travels.”

T AT A F AR o o F PR
TRT TG FT | T FT KT FA T JAH g
IHHr § qOE FIGT § AET TR [T
Ty a1 o g awar & AR gowan
¥ FE ¥ ¥ o AA wifgr @ @ E—
T far g9 § qris F8O | W
§ =rgan a1 5 w9 IR FT9 AT
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a2 ot df I 928 T AT Aifgy
q1 5 S g0 70 TR FT 9/ @1 &
‘et wiw fg fagar o —
o o §o | FT a7 I fagam
QT FY FETET TG & fager
foaq smggw fed w13, oiw ardw &
TFTST SET T G F F1 ThHS
g7, TR § F AT FoTH o TT
fagam a7t ditte daer & fordr fawretY 39
T g FamaT AT w9 gev
'ﬂ'lfaﬂ' 97 | (Interruption)  TA®I
AT T G @@ A EA A A
ar )

T qHA a1 AT 6 98 3
AEY QY gRiad GrE-am |l &1 A
HTAT QT § | OF a1 g frar s
ot F FH—T AW T T A )
& =gt § i gew ¥ gomedt JiaEw
F1 3B 97 | JfcayEw 7 e r 7
AL FYE AT &Y TFT & AT, T
g AT A 7 Fg 5 g TG afes
ag YA TEE T | SAF-AAT FEY qT
fdt #r fmr Y # @war § Al
sFA frt £ qrie ot F7 whar
iramigrgrasar & fawan &
S g W A § e gf
ATE T F gay ¥ oF faoey @ W
AGT T qFAT 2, FEY A AW T F
wOUW g7 1§ g@d oy g 9w
T ATEAT 1 gf, § v far qareg
# wIRRT, #Ioe Wt A g A0 Ao
g & o o ot o W ) e wd ARk
W& | qHoH oW ¥ 7Oy q F
foraT §—Foad gravy § g geoir X
faaror fear—f aera S o #gt we
1 99T qIET B (T | § o awa gt
qET 4T, AT Y 9T 9T AAW g7
w9 G fr, wwfvg & o @@
wieT fag <@g 1 S| &7 # Qg
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frardfF e g, Ao g fa &
e ) wag T, AT Ry Y ae
& 4% T war g wifs =T T 8
R Y qretre @t eae w1 foar i
I ofeew wie 7 foar f S g
gk qre gequfaw figew § 9 gard
s M e ¥ faer § 0 feR
va forar & 6 o @ & dfeq ot &
qra o7, sfawr widy & o faew e
T g7 1 9fse ot ¥ gaTeR F A
FTW 3, ifeq & uFrg ¥ T F 7
9T 7G4

SHRIMATI LALITHA (RAJAGO-
PALAN) (Madras): This matter
was raised by Shri Rajnarain pre-
viously and the Chair has given a
ruling in regard to this and the Chair
hag also taken his letter and the very
fact that Dr. Padmaja Naidu did not
receive any such letter has been con-
firmed any such letter has been con-

firmed and he informed the House
about this,

THE DEPUTY CHAIRMAN: You
know about it and you make a note
of it.

st TorETOw ¢ 3ET 93 99w @Y

F A 20 Az GAT | AR 3AY B

LEEEEAREABEIILEE T AT

ar g0 | AT FH I F AT qK

FHIR AT ATed & 9TE A1 FT qHoH o

wqrg § =g faur fir 9 g ST §

T Qo Alo TATS edwiaT & . . .

(Interruption)

THE DEPUTY CHAIRMAN: Mr.
Rajnarain, you have nothing else on
the Third Reading.

Y Trereaw ¢ A Ay d 0§
RAAC § G {7 X AT § O HAAY
§ g qq@ wg 42 = a7 1 v
ferermdl & S 1 wqAE 32 € R
W AT A 9T |
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et : Ao F fad ¥ 1) 7
g, 39 faag ara a9 )

5t AW @ /AT, 347 9%
T 17 ¥ 20 faaz A, g4t 9%
o o g=q 7 10 fasrz ==1 &1 |

SHRI M. M. DHARIA (Maharash-
tra); On a point of order. My point
of order is, I wouid like to draw your
attention to Rule 240 which says:

“The Chairman, after having
called the attention of the Council
to the conduct of a member who
persists in irrelevance or in
tedious repetition either of his own
arguments or of the arguments
used by other members in debate,
may direct him to discontinue his
speech.”

I believe in this House we have been
listening to this repeated argument of
Mr. Rajnarain over the letter of Mr.
Mathai on several occasions. It is not
only repetition but it is a tedious re-
petition and under these circumstan-
ces I request you to stop Mr. Raj-
narain from repeating his arguments.
If is against the Rules and the Code
of Conduct and Procedure.

Irvmfa o S}, fodte =
F@T A1fET |

1 ToAREY & gos s
A1adtT frg gy arfor w1 quard &
gfrsmasar e mET H T a3
foar + & 5y 37 FA7 fRdle 79 <
@ E F A Fo dlo Ry 7T 9ITg 2
@E A AT TTH T I G
Y I TJ F 99 3TH T4 F0 A7
I wuT 13 79 ¥ fa¥ 3w AT ¥

arfear atga &1 wfeaa faga 9r
I have got every right to say this at
this time,

SHRI M. M. DHARIA: But not to
repeat the same thing.
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SHRI RAJNARAIN: I am not re-
peating.

SHRI M. M. DHARIA: You have
been repeating and, Madam, we shail
nor allow it.

THE DEPUTY CHAIRMAN: Be
reasonabie, Mr. Rajnarain. You have
raised this subject in and out
during the session. It does not add to
its weight by your repeating it. I
have also known the ruling given by
the Chairman on this. You must
know as a good parliamentarian how
far to go and when to stop. You can
speak otherwise than on this.

st THAARAW : (FoFT T8 W9 78
Ty &, wrowr wgar ¥ fa=p7 agr A
g wax ¥ g wrgan § B & W o
FF IERT gHL AW AT gy w1 &
A AR ¥ B TG0 F T@F §, TR
gearfag gesl ¥ S w9 /Iy §
M forg &n & gaat gaf 47 Jag I
H & o awrs ¥ Wrg

g gady aiq & g% qie ¥
a1 7 daTg fr 7g oY § T ag
Efrma @ @t ey weR e A
Tao Mo AATE ® 1@ 1 & Fv
Bifadaw 79t & St a@ | qE
Ao T § oA dfad T P
fod qw dagr . .

gk Wik fug
(o) Ag agr AT §

qegan <y

S TRAREY : g T q1q@ AGY
6. { graqygy  This is a new thing.

THE DEPUTY CHAIRMAN: I ap-
peal to the hon. Member; when the
Chairman has given a ruling on this,
about the letter that he has read, his
consultation with the person concern-
ed, and he has said that this is a
closed matter. I do not know how
You can go on with it.
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SHRI RAJNARAIN: Others have
said it already in the House.

THE DEPUTY CHAIRMAN: Others
may have said it, but why should you
repeat it?
st TAATTAN : {13T HBST T
FEATFIAT L, foreh Ao =1 ww
qza fafqer #Fraarg § s gaar
Fgd faur w7 oYz ot & W sy
T g7 faar 141 .

THE DEPUTY CHAIRMAN. I was
not here for the whole of Mr, Bhupesh
Gupta’s speech. I do not think he
went to this length—I am not quile
sure. But what 1s the use of your re-
peating and repeating and repeating
it? Have you nothing new to say?

st TREATOUY ¢ I am not repeating
Madam. eafqd § wiod o ST aTear
N A o -
g, 9 {99 33 9@ F 97 § F TA
¢ o 1 qgr 7 SN ol g AT
T F FgT D HLAL TS AT 45
wHTE FTH AL g, § 99 AT F faday
FR1 5 AR I3 AWl 3=RU Jg€
et R FZI Y gH AT @ AREIT @
fag v fRT s 57 95 < AT FT 779
# q@d, g ad qqg Fooan
fedar wmar faer o fpaar
Agr frar

st gro Qo wIfR@Y : WT T rATET
HF ST |

ot TR § a8t S A A
FI 37 TFT (KT FY 7ET§, AT 98 FAT
TR TN foFar T g 1 FAT qAmE g
Ige AT AIET, (4T3 ATH AT |

= Qo Qo STRAT : Y, AT ¢
aTEz IR MET | Ul GHTET TS
TEr & | ASATGIT  §r g & e

grm, g9 Ag AATOT  AET WTEA |
I have a point of order and that point
©of order is that these arguments
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against Shrimati Indira Gandhi, our
Prime Minister, have been stated by
Mr. Rajnarain not on one occesion but
on several occasions. He should be
stopped and, Madam, you should no
allow him to speak that way.

SHRI RAJNARAIN: Who are yocu®
You have no right. 1 will say what-
ever I like, you will see. You don’t
stop me, but if you stop me in this
way, you will be treated in that way.

THE DEPUTY CHAIRMAN: Please
say something new.

St TEAREY : FT FFT Fqqq
ag & & w149 98 & Fr7 9% At ara
o QT F7 &1 wrAdar 79 w7
o AR | HAAT 7 ST g T
F1d N "HAAtg §AT ST A T4 7t
F AT ¥ gws & 3ifaq § AwAE
AT AT &7 Y 4S qFE F AR ¥ AW
g | OF 78 A ¥ wE ¥ IR
FIAT B AL FZ @ | wfET aga A
uf €% &I Flz 7 faar, 53 faar ad
T TH, 399 TS 4G Jar + §
qfgai Xy agfa 9T g, A% &
T A frqq qri w gw faar a9 §
FAT TR/AT & |

SHRI M. M. DHARIA: Madam,
Mr. Rajnarain is not following the
rules in spite of

SHRI RAJNARAIN: 1 am following
evel'y decent parliamentary proce-
dure.

st srfag Wt wAAT A v |

& TRAATCAn : 31F g & W oS
FL W@ AT .

TN TAT S FATRS |

s AW HF HHSAT G FT
QT M AT | AT Fo Yo wod T F
15 fae aF g ox afw@z & qiv &



3343 Finance

Fgig ) RagTH a9 & a7 g 3
fF s o1 Fo Ho T AT T WAT F
#1¢ gearfaq g 2o WfwT 337 F
o wa3iaw w3 qgr avai F 1) 9ad ¥
Fr% T 74T & 1§ s § o
FITT AE A 5537 grAT & 30 TMFHT
gda F1 v Fidg W F A g7 fad
Faviaw &%, 9ifqr g 1 g0
qrq T & 1 o Fo o I At A
FZAT § AT IAHT qATA TAAY AT
qrfaat & 9fF ag #id7 ot & § 979
# q=vEd T gw S fow @
qIEAT FW § AR § AT agiwg FT
gy & fr ag fm gz Aadw Am
T & &7 i ag Hid g a1l &) 817 FW
gk |1T A7, AfET v ga w2 fE
arfeard 3 SAVHTY FT & SR 3GAT
HTfed | ZaFT 1T 9T qF f3918 gHT |
I T X FF I35 IRF AT T AT
N F3 AT T Hg7 47 FT TS
Il Y TIW 7T ¥ Fwer 47 3afaq § AN
FIT9 2 XT3 AIAT AT § g9 AT §
f& q3w 73 F1 W qare g qEar )

g fald o @@ ©®
sifrwr £ wT F Fg wfaw 7
f& Tsafs &1 gatg weEwfwfa
g | S am w3 & 5 fadw
qer ¥ Jai w1 ag wfafess @a W |
§7 o W fwar | gaTR 9gT & Tl
¥ wgr fv gaer FTRaS F q@ a8l
srr =ifgy #4i f5 ag ©F 9l &
Yo § 1 g vl R A T O
qEf FT YW G qg UF ALH™
gH 7 T g %9 faa & swas
F q® STHT | gag A e o
i< &t foar o) g swHaT F
qF IAT AT 9 a9 WA TG AT
FI 9 gAY 99 g f5 w9 5w
gaq &fqT ordl o &7 § § o9F Aqr
440 RS—5.
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g wromr fafre ot g7 & 9@ §
Tfad g7 my ¥ foas s oy §
fs og Y Wy ag wew I fady
fF arfaa 3v oz wgafa &1 a1
aggrfe ¥ & W@ | IFA drar
srara  f&am @ Impossible it can-
not be done at this stage. I
FgT: qg WANT g, WA WErd
geft, ¥g T www Ag § awar |
fac guv fagee fear fF g Ae)-
faum sdmwE a9 i genfafas oo
ot ferrr & faser € 1 gww Fav
fr genfafas weg #Y framd | afw
™ gufafesr, g dw qafer §
13 a@as ifraes e afee fex
Wt 3N Fg v ofemied 9@
I F3F g T afaarEsd w3
5% ¥ BRAT g1 W, 7T ¥ 3@ F A8
g&aT | g 9 a9 & W AT AT
ar gww qure gral wt gar fear fa
FIHUS FT (OFT g & 1 g0 T &
TR VAW ST HR A0 w7 a7 e
g7 Trgd & fv wfedz =1 g9 w4-
gEfg & g1 omm ...

T@R WA fog  dage
HIqHT AT HT § |

i oA & ¥ QT
Aifsd, gaogy 78 | & a9 #¥ I
#iw & gaar g frdr & 9 § Siaar
TG § | g¥ SMAEr 99T W W g )
5T &Fo "o g7 fow usw &A@ §
foe wsm ¥ A% e &1 sanet fgean
sra o g fomd oo O § 99 T
§ Figg 9E #7 gR 0 gl aw
WA T AT F 20 o 7w T 7
waar a1 fF g qww b 5w
@ § U9 § FAAT g F F qER
# o [qradr 3 =g § fRows
FAE TEl Mo AMHT /T 1 Fiww
qrEf FT F€Ee FAT FT AA|T AT
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[#fr TrorrTra]

& @ AR Mo FMFFT ghT I¥ wHT
FIH AT ATRT § ar AR s g w
Mo TFFTFAA g WSz a9 qraw |
& ATST GETS & 9T FgAr qvgar § fF
FAG F TG T 3TTA FiafeF0d &
qg ATH T FT AF TF L 7AW
FW &, W9 T q F Q) foawr fvar
ST @ & WS S A argw fafreey
gfaar mielt &1 srew fafaeex ==
@ A € @z 9w § fF ero wfwt
gdm faw fem gt ot famr mmars
gaz gt o gfewr met g2 1 ag
feq st @ Al gafay sy &m
wred § fraro wfse géw wiase &
o =Tt 3 e sew fafaees
|WIE S FEg It g v ouw
Y T & [T ST G AT AGT GOORT |
B I TG I | g [T F w
FHg W AT@E . . .

sy AT A T§ T EFTAY
g |

ot TSAEN : gW &, W AT
A FT 3G AN | qg 98 9 & foww
1948 H T St ®T AT & AT FAT
¥ frww F T sU9 ¥ "9w @
T fFar w9 FRE FWE  TE
[ T, FUG UF IR FT AR {
o7 TE | WHT 1948 W ATIRT ATq
BT WA AGwaw Wi ¥ fau
gar ¥ W feEm oar MY ww
qret BT | IF AW A FATT AL 97
T AGK 99 A7 FT 39 X F 0F
Fg & T ow s § agiax
W@AT ATEATE © q 1 7 F ok
arEg & 9 § T 917 WX Adqary
F7 fagrwa e B3 g1 @ o¥ o
T FT | T Far Fgar & Aiwe
Far &7 A aw § | T F AHT LT
¥ TG AT AT W I AT qX
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T A1ET & fF WS w1 zeAr
T &, W FUG FT TER AT &
%) T T ¥ g frm, a
s o§w ¥ gre faemd, aw gwfee
qrEf ¥ g1y fyad gw T@d ol ¥
gra faame, wawr waww g W fE
gyFq @ofeer o FEr W
wifeal & ww dgrfaw wAdAR g
gy g uF  fafray srew
T, 3a< wew ¥ o fafaay srrwa
Fmar g faaw asft orfent, safres
qrdf, @afeee qrdf, s= @w qrdf §,
I Fdg A ae w1 e 5
frar §--3u8 TurAa® WA, SEY
THIAT AT IHY AT AR, IHE
Tt fre, A IR 731 @A ar
TaR & qaw v fagar ?

MO0 A WY FEA §
fF segface aEf, a1 Sae Fr ol
o "qaFT Wwfacz ardf, g9 ¥ fae
&7 fagra® qrEf erSHT IU AW 8/
¥ 94T H17 AT FETF fqasz T °
oty FT8T fawmas 9 § F99 F
wfafaa for saf & foge & =7
gL AR §, 37 fAatew g7 &
AYM A FFr AV A 9w R T
FAY BT 7EI 3 G & aT TgT FT FAqT
ITF T T 2 7 T8 FY TAT IAH
T8 0 T8 G 2 AT FEATE A HAT
F fadvg § ave fod 4, g hF amw
A4 B FET FY f@qaT 57
@'I (Time bell rings) qrg frar @7
gty T T fag St FMT ¥
TAT FFT AA F A F[AIQ Iw@w
fag &1 @ gar 2 #ifF s97 &
qoT AT qF & | 39 FA R gl
SAAT FLAT F 1 WL JATT 5T Fo HYo
97 &g ¥ AAT FFT AT qey
F HT 1T SAFT FaNT &, AN ST
TSI FG FAINF ITHT T 79 AT
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§ | W qAaifas 39 w7 &1 @rm
FET | AT FAT T T GY
FTELF g3 & fow qig awfen
FqT ME F AT @ 99 a@
O &I T3 F g59  H A AT
# @ o X fawwEr av ag
gL &1 gear frenr | gafay der
ara g f& s gt asrE sto wifew
gaT ¥ fay adt &, o wnfex gdw
% fo gamr 59 & 1 ¥To AfwT gda
F afq I3 Foar FIIT sAF GHAT AT,
qAT QT & A7 weT wafwa fwar
7T gaFr faard 37 a7 faqd =@
AW AT TZT ¥ A IT gET UG
yafma faar 1 garY @S FA9 A
fedz<fe & & , gaTr w=rE 9w
F GG Y F 1 g9 G 8To ATfHT
Z497 & @ay ¥ T gy #g  faar
qr 5 fagra & fa¥ fag & foa &t
#1 fawig aafed FIAT gaw Frav g |
Tro T g8T & fadr wmee 71 A<
TEHIA FT W@ T@3 gL FAT B
fray & faxr aWt dg33 Qe
9 WIS TF T § | 39 fo¥ w9q w7
a9 F & fad e & fe &
fax S F1E WY FTw AT SAW TATF
W 1| T gAIT UF GF § | AT 79
g # a7 faear fasar 3 #8 @
& fo FT0T FT 9I7 Y, Ha Ht Oy |
T Q0 & g9 qf7 &g aw @, ..

st fiewm @it arg S oA
e #§ Aq1EY | (Interruptions) 34 fF
AIFY qTEf qrgaae ol &

S TATTAT ¢ HTAWT BT |
37 Wl & A § g owiew qfea
faagT FEM  Fo o 97 ¥ fF "w
FIFT FT GIFT A=6 AW § FIA
FT |
(Interruptions)

Faw faidt qar FV AW T )
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Il : w9 WG I3 ST |

ot AT ¢ T TR A9
Fedr § § 43 918 Qv ;WA mar
fatard 3T g 1 918 TELy gw A
&1 [T F O av A

SHRI NIREN GHOSH: Madam
Deputy Chairman, I will take just a
few minutes only. You know I am
always brief and I do not repeat the
same point many times. I am how-
ever, compelled to speak now, though
I had no desire to speak at the third-
reading stage of this Bill. First of all
I find that Shri Abid Ali is fond of
making slanderous accusations, fabri-
cations and figments of his imagination.
Nobody takes him seriously. They
have been repudiated hundreds of
times and so I do not want to do it
again now. I do not reply him.

Secondly, I say that the Congress
has been stating and the hon. Minis-
ter has been saying now that by &an-
nouncing our candidates we tried to
dictate to the Congress in the matter
of the Presidential and Vice-Presiden-
tial elections.

SHRI K.C. PANT: I did not say that.

SHRI NIREN GHOSH: It was said
that we should not have announced
the names but should have gone to
them for consultations,

SHRI K. C. PANT: I did not say it.

SHRI NIREN GHOSH: It was not
any dictation.

SHRI ABID ALI: Yes, for consulta-
tion. T said it,

SHRI NIREN GHOSH: It was not
any dictation. It was suggestion to
the ruling party. They could have
fixed.

SHRI ABID ALI: Through the news.
paper columns?

SHRI NIREN GHOSH: They could
have fixed upon two names and you
could have fixed upon two names and
by consultations some sort of decision
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(Shri Niren Ghosh.]

could have been arrived at. I repeat
and I accuse the Congress that ihey
did not want any solution. They are
hedged in and there are divisions and
dissensions in the Congress. The Prime
Minister was for a solution, but Shri
Kamaraj and Shri S. K. Patil and
others turned it down, I say they did
have information. Was it not known
to them that the Opposition was for
having Dr, Zakir Husain as President
and Shri Subba Rao as Vice-President
and there could be a compromise? It
has been referred to categorically and
it was known to them. I ask: Is it
not g fact that they had known? Let
them give a straight reply to that.
Are they prepared to say that? Ny,
they are heading to a straight contest
and they want to put the blame on us.
I say that the responsibility lies squ-
arely on their shoulders. They taik of
principles. Let not the Congress party
refer to principles after having made
Judges Governors and the executives
trying to influence the judiciary in a
variety of ways.

SHRI ABID ALI: After retirement.

SHRI NIREN GHOSH: I put it onre-
cord that]am all praise for the Chief
Justice for having the boldness and the
courage to flout the fiat of the Execu-
tive, the Central Cabinet. Knowing
full well that they are against him he
has had the courage to stand up and
to decide ultimately that he will con-
test. That is an instance of courage
of the judiciary and that should be re-
corded, I still say that if they are for
compromise it is there. It the Prime
Minister asked for it it can be done
even at the eleventh hour. Otherwise
the whole responsibility for this Pre-
sidential and Vice-Presidential contests
lies on the Government and by their
arrogance they are leading the country
to a situation they know not what.
Let them beware of that.

The last point that I want to touch
upon is this. Madam, I take this oc-
casion to say that some official of the
Education Ministry worte a book cal-
led “Indira Priya Darshani”. He is
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still an officer there. This matter was
referred to in this House. The Minis-
ter of Education assured us that they
had taken note of it. I am informed
that some proceedings were brought
against this officer because he wrote
political articles in that book and it is
not right for an officer of the Govern-
ment to do that, An assurance wag
given on the floor of the House, as 1
said, that it would be taken note of. [
understand that proceedings were ins-
tituted, but somehow, by some hidden
way—I do not know how—those pro-
ceedings have been hushed up. He is
entertaining sixty Members of Par-
liament at dinner, So I take this op-
portunity to raise this matter., In the
case of such an officer though they had
instituteq proceedings, those proceed-
ings were quashed and they have al-
lowed him to continue in service. This
is corruption incarnate. I tell them,
“Please do not do it”, This fellow,
by praising Shrimati Indira Gandhi,
the Prime Minister, is trying to worm
himself into favour and to improve his
position. That sort of a thing should
not be allowed. Politica] writings by
such persons should not be allowed.
It should be prevented. If you do not
do anything about it then we will be
compelled to refer to this matter again
and again in this House, let me tell you
that. With these words, Madam, I con-
clude.

SHRI K. C. PANT: Madam Deputy
Chairman, this debate has moved fur-
ther and further away from financial
matters and in the third reading ihere
was no reference at all to financial
matters.

SHRI P. K. KUMARAN
Pradesh): Current affairs,

(Andhra

SHRI RAJNARAIN: There was re-
ference to the Birla empire, that is a
financial subject.

SHRI K. C. PANT: I shall neverthe-
less try to briefly touch on some of
the pointg that have raised.

Firstly, Madam, I should like to in-
from Shri Dahyabhai Patel—I am
sorry he is not here—that the Deputy
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Prime Minister was very keen to be
present here during this debate, In
fact, he was to have replied to this
debate but the Chief Ministers’ Con-
ference is meeting since yesterday,
particularly to discuss financial
matters, economic matters, and there-
fore it became Impossible for him to
come away. In fact I went to him at
the Conference but he was unable to
come away as the Conference was in
progress. He wanted me to convey
to the House his regret for his inabi-
lity to come here.

Then Shri Bhupesh Gupta referred
to the Bird & Co. case. I have already
told him earlier that the Government
is looking into this matter; the Law
Ministry is looking in‘o it, So I cannot
touch on any particular aspect of the
case at this stage and give him any ans-
wer relating to any particular aspect of
the case.

Shri Bhupesh Gupta and some other
friends referred to the fact that I
appeared to be canvassing for Dr.
Zakir Husain. I only stated some
plain simple facts. I would not have
touched on this subject and it was
farthest from my mind to touch upon
it but yesterday Shri Bhupesh Gupta
devoted a good part of his speech to
this and Rajnarainji also referred to
it. So in fairness to them, in fairness
to the record, it was my duty to put
forward the facts as I saw them and
that it all 1 attempted to do. T am
sorry if it made some friends un-
comfortable but that was not my
intention at all,

Shri Bhupesh Gupta referred *o the
fact that this whole contest wag a
political contest, Now that Teally is
the heart of the matter and that has
been our point. Mr. Bhupesh Gupta
said, ‘You have shifted it to the poli-
tical plane by a one-party decision in
this manner.

SHRI BHUPESH GUPTA: I did
not say that.

SHRI K. C. PANT: I think you
said it is a political contest.

SHRI BHUPESH GUPTA: 1 gaid

you have made it a political contest
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and I said, let us take it, because we
have nothing against Dr. Zakir Husain
as such,

SHRI K. C. PANT: I have notsaid
that you said anything against Dr.
Zakir Husain, You said it was a poli-
tical contest. You said it had gone on
to the political plane and you were
gracious enough to suggest that that
would be *‘aken in a sportsmanlike
manner. I only refer specially to
your remark when you said that jt
had gone to the politica} plane. Our
whole point is to question whether it
is proper to drag in an active Chijef
Justice as a group candida‘e in g poli~-
tical election and make him an object
of public controversy., It is because
it is a political election that the drag-
ging of the Chief Justice whom we all
respect and for whom we have the
highest regard becomes objectionable.
This has been the gravamep of our
objection in this particular matter
and it is because of our regard, in
spite of the jibes that we have heard
here, for the separation of the judi-
ciary from the Executive that we are
particularly concerned about this de-
velopment and I hope that Shri
Bhupesh Gupta and other friends will
have the fairness to see *hat this ob-
jection is not very lighthearted and I
could see that Shri Bhupesh Gupta,
the honest man *hat he is, when he
spoke reflected a troubled conscience,
He said, ‘it is now a double traffic i
sin. In the past you alone had been
sinning but now we are also sinning;
so what is the harm?’

SHRI BHUPESH GUPTA: I said
that you should not say such things
because you made Mr. Debabra‘a
Mookerjee a Judge after he was de-
feated in the election. There it was
from politics to the Bench and now it
is from the Bench to politics.

SHRI K. C. PANT: Yes; you said it
is double traffic in sin. I respect you
for *his that you were honest enough
{10 admit that the induction of a high
judicial personage into the political
election is not something that is going
to do good to this country. The fact
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that you have felt it in your heart,

even though you may not have ex-

pressed it, is something which I res-

pect and that is what I wanted to ex-
Press here,

ot THATRE@W : FEAIgaAT T
Atqsz frar g,  zafa¥  wifeeanaw
WA ate & agi faEdr

SHRI K, C. PANT: Now, Madam, I
do not want to go into the quarrel
between Shri Bhupesh Guptg and
Shri Rajnarain opn that letter .

SHRI BHUPESH GUPTA: No
quarrel; the quarrel is with you.

SHRI K. C. PANT: . . of Mr.
Mathai gbout Mr. Mathai’s charac-
ter. I am sure that the two most
formidable Opposition members of
this House can certainly agree among
themselves, But when one senior
Opposition member himself has doubts
about the person who is writing a
letter to another Opposition member
the least that . . .

st oM AW T @Ee
qE ASC | AW AT ATH ATET
DERI T GO I e L
¥ o & A @t A &
ST W=t A g1 7 qg ¥ Angar §
5 74T oox F1 wE [ & fqy
T @A ¥ 78 a1 wwar | gafay
q4TE Har &, =47 FTEAT §, 39 O Fg
a9t A 31, "Warg ¥ S7 oex fq@rg
M7 3aF J F AT AIAA §, SEHT
q@ar W Hqgaar  ar 9T F far
& argar § fr gamr Gifaasr w9
¥ AT
SHRI K. C. PANT: I wish from the
bottomn of my heart that Shri Raj-
narain had not exposed Mr, Mathai
to this kind of speech that Shri
Bhupesh Gupta felt compelled to de-
liver on him. I do realise it is
very unfair to Shri Mathai and I hope
that at least from this point of view in

future Shri Rajnarain will not refer
either to Mr. Mathaj or his letter,
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Y AT : HAY F7E F 20 AT
SHR] K. C. PANT: Madam Deputy
Chairman I was merely saying that
when two distinguished hon. Members
of the opposition differed on their
assessment of the accuracy of a piece
of information

SHRI BHUPESH GUPTA: No, no.
Don't distort. I confined myself to
Mr. Mathai. I advocated the Govern-
ment should enquire into Mr. Mathai's
cenduct in this matter, in the black-
mailing tactics which heisusing . .
(Interruptions.)

SHRI K. C, PANT: I was trying in
defence to the wishes of Shri Rajnarain
not to repeat the nouns which Shri
Bhupesh Gupta used, He said black-
mailer, he said gangster. I did not
want to repeat them. That is why I was
politely trying to say that he Wwas
questioning the veracity of the infor-
mation, he was questioning the accu-
racy of the information,

(Interruptions.)

THE DEPUTY CHAIRMAN: Order,
order,

SHRI K. ¢. PANT: I was merely
making the point whether it would no*.
be proper in case two distinguished
leaders of the Opposition differed in a
matter like this that the information
be verified before it is placed before
the House? And that is the point I
am driving at. How far is it fair to
this House, how far is it fair to the
person against whom these charges
are made, how far is it fair to the
public life of this country that
charges which have not been verified
are made on the floor of the House?
They then go out in the public,
Madam, even if with the best to in-
tentions they have made these
charges in order to purify public life,
they only succeed . .

ft e 2 wEAET, &
. gay e Afew FEvea fEar
fF 97 S F IR T AYA qal TS
g dFiare I faar fF 3@ w
sa 3y ¥ A wam HAr AT
g &1 I tried my best.
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SHRI K. C, PANT: Yes. I am !
merely saying when one Opposition

leader so seriously questions the
source of that jnformation, in all sin-
cerity, with vehemence, with elo-
quence, is it not proper for the vther
Opposition leader at least to take cog-
nisance of that and verify the infor-
mation before he brings jt forward
on the floor of the House?

(Interruptions)

I think I am trying to make a very
serious point here because for the
last so many months this has been
going on and this has to some extent
sullied the public atmosphere in the
coun‘ry Now, my only request is
that according to the rules of the
House, according to the dictates of
propriety any charge that is made
here should first pe verified. It should
not be aired on the basis of unveri-
fled information. That is the limited
point that I want to make,

off TR : SAT - F 9™
A AT QAR IZ g 91 ¢ fF A
AT 31 F9T K ISTETO T EAT §
fyeg aaa ¥ a9 Sorar FORE F15
deefEmmar g ?

THE DEPUTY CHAIRMAN: Order,
order. The Minister is speaking.

SHRI K. C. PANT: He need not get
agitated I is not whether Mr. Mathaj
did or did not write the letter, but
whether the facts which he has said

in the lettey are accurate or no‘.
Otherwise, it ijs not fair. That is my
submission.

T TRAATTI AT qE AL

AT WARIAT ST

SHRI K. C. PANT: I feel that these
changes should be examined very
thoroughly before they are aired in
the public. That is my limited sub-
mission. It was gsked whether Mr.
Mathai received any pension. I just
checked it up. He does not receive
any pension.
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Then, I do not want to go into the
other facts. Rajnarainji spoke about
the Ambassador car. My information is
that the Prime Minjster did not pur-
chase an Ambassador car for herself.
That is my information. I gave it to
him. I also gave some other infor-
mation which shows that at jeast
some of *he information on the lgnd
and so on is incorrect. It is ufterly
baseless. I have already said that.
Now, Madam, I would like . ,

ot TAMCAT : d IHR[ FGET
FLal Fo > 777

SHRI K. C. PANT: I would like to
end on a happy note. So far as
Rajnarainji is concerned, he was kind
enough again to make a personal re-
ference to me. He has affection for
me and he based it on the hope that
I would cross *he floor. He has
often said one should acquire the ca-
pacity to dream. My only hope is
that I can retain his affection and he
can retain his dream.

Shri Niren Ghosh referred to the
fact that there was division between
the Congress President and the PM
on this issue. As far as I am gware
the Communist Party has never felt
shy of taking advantage of any divi-
sions in the Congress ranks. They
have always played upon these divi-
sions and they have done their best
to accentuate those divisions. Now, we
suddenly find their deep concern for
the divisions in the Congresg Party.
I would like to ask Mr., Niren Ghosh
whether, if he really felt so—he has
said it and Shri Bhupesh Gup‘a has
said jt—that the Prime Minister was
very reasonable, was very sympa-
thetic, was very flexible, why ig it
that these names were given to the
press before our friends took them
to the Prime Minister? They concede
that she was reasonable and flexible.
Can they explain this? Why is it
that they chose to go to the press
rather than to the Prime Minister?
They said that she was in a reasonable
frame of mind. Then why was it
done?
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reached at

SHRI BHUPESH GUPTA: Assum-
ing that we had done something, even
after that we had said that we were
ready for a consensus and discussion,
but look at what they had done yes-
terdagy. Yesterday you announced
the two names. After that you are
still saying these things.

SHRI K. C. PANT: This is not a
game of chess, nor is it a question of
bargaining, It is a serious matter
concerning the highest office in the
country. If the approach of Shri
Bhupesh Gupta is still to find g solu-
tion, he should agree to it, His friend,
Shri Niren Ghosh gave a solution.
He told us this morning that they
have no objection to Zakir Sahib
being the President. He has still no
objection. That is what he said. They
were prepared to accept Dr., Zakir
Husain.

SHRI NIREN GHOSH: Shri Subba
Rao as Vice-Presiden®. I say as a
compromise formula have Dr, Zakir
Husain as President and Mr. Subba
Rao gs Vice-President. Are you pre-
pared to accept that?

SHRI K. C. PANT: Now, the cat is
out of the bag. They have no objec-
tion whatever to Zakir Sahib accord-
ing to this.

SHTI BHUPESH GUPTA: This is
distortion. Thisg is not fair. First of
all, we have no proposal. There was
something floating in the air.

SHRI K. C. PANT: I am not yield-
ing now. They want to bargain for
the Vice-Presidentship. Can gnything
be worse than this?

SHRI NIREN GHOSH: Who is bar-
gaining?

(Interruptions)

SHRI BHUPESH GUPTA: Madam
Deputy Chairman, we should not be
misunderstood at least. None of us
made such proposals. Something was
floating in the air. Being reasonable
men we were responding to it, for
finding an inkling of a solution. Hence
we are 1esponding to it in a particu-
lar manner, quite apart from the

the Conference of 3358
Chief Ministers of Stateg

question whether our people have de-
cided to come in or not,

oft T qAAIET, GEART
FATT qF TR0 T Fqd 92l F3
GIAT AL AT AT HAT F TH
12 ¥ W & wagewma g, gEa
T Ggdl AT KA AW, BAC A
S if= 1 ¥ T 99 5 7 fqa wg
aq FAA A weT % 6 A1 faan

SHRI K. C. PANT: Apart from the
other factors, ig it dignified to suggest
that the Chief Justice, who has been
persuaded by them to become a
candidate for Presidentship, should
now, under a bargain, become the
Vice-President?

SHRI BHUPESH GUPTA: That is
the reason you object. The Chief
Justice should not become anything
but the President,

SHRI K. C. PANT: We are holding
him in high respect and it is amazing
that he should be made the subject of
this kind of horse trading. (Inter-
ruption). I can understand the dis-
comfort of the friends opposite. If I
were in their place I would have fclt
very uncomfortable, But if they still
take a large view of this question,
even now it ig not too late and I
would appeal to them to take a larger
view of this question. Even at this
late stage he should do the right
thing and support Dr, Zakir Husain,
who is the natural candidate for the
post of President.

THE DEPUTY CHAIRMAN: The
question is:

“That the Bill be returned.”
The motion wag adopted.

STATEMENT RE. CONCLUSIONS
REACHED AT THE CONFERENCE
OF CHIEF MINISTERS OF STATES
HELD IN NEW DELHI ON THE 8TH
AND 9TH APRIL, 1967.

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIVAN
RAM): Madam, the Chief Ministers
of all the States met in a conference



